STATUTE FOR PLACEMENT OF LECTURERS TO THE POST OEQCTURER IN THE
SENIOR SCALE FOR PROMOTION OF LECTURER IN THE SENRGSCALE TO THE
POST OF LECTURER IN SELECTION GRADE/ READER AND PRIOTION OF
READER TO THE POST OF UNIVESITY PROFESSOR OF UNIVERY
DEPARTMENTS CONSTITUENT COLLEGES, AFFILATED COLLBE&INCLUDING
RELIGIOUS AND LINGUSTIC MINORITY COLLEGE.
CAREER ADVANEMENT SCHEME (CAS)
Effect : These statute shall come into force w.@%.07.1998 in supersession of the statutes
of promotion as assented to by the Chancellor avidied vide letter No. BSU 20/95-
2133/GS(1) dated 23.09.1995 and BSU 20/95-2132 ( GSlated 23.09.1995.

1. QUALIFICATION

1.1.0. No person shall be promoted to a teaching posthefinstitutions including

constituent colleges, affiliated colleges includingligious and linguistic minority,
colleges in a subject if he/ she does not fulfd tequirements as to qualifications
for the promotions as provided in this statute.
1.2.0. Minimum length of service for eligibilitp move into the grade of Lecture, (Senior
Scale) would be four years for those with Ph. De fyears for those with M.Phil. and six
years for others at the level of Lecturer, anddiayibility to move into the grade of Lecturer
(Selection Grade) Reader, the minimum length ofiseras Lecturer (Senior Scale) Shall be
uniformly five years.
1.3.0. For movement into grades of Reader, and ggbitne minimum eligibility criterion
would be Ph. D. Those without Ph. D. can go uphéolével of Lecturer ( Selection Grade).
1.4.0. A Reader with a minimum of eight years ovge in the grade will be eligible to be
considered for appointment as a Professor.
1.5.0. Teachers interested for consideration of @A@notion shall be required to present
their research work and publication in a prescrilaggblication to the Registrar of the
University through the Head of the Department comee latest by $1December each year
or a date fixed by the Vice Chancellor. The Uniitgrsvill generally take a decision on
promotions, under these schemes on receipt of neemdation by JPSC before the
beginning of the next academic year, so that suchmgtions take effect from the date of the
beginning of the next academic session.
1.6.0. The teachers serving the University Depantnog in the Degree Colleges of the
University, affiliated Degree Colleges includingli@®us and Linguistic Minority Colleges

in which Vth Plan of the UGC Scale of the Pay hheen implemented by the Governing



Body shall be considered for promotion under Caréelvancement Scheme w.e.f.
27.0721998.

1.7.0 The Selection Committees for Career AdvancerBeheme shall be same as for Direct
Recruitment for each category as per provisiorhafkhand State Universities Act. 2000.
1.8.0. The eminent experts of the Selection Conemithall be nominated by the Chancellor
out of the panel prepared by Directorate, Highaudation.

1.9.0. The Jharkhand Public Service Commission skeald its recommendations within six
months from the date receipt of the list of eligibhndidates from the University concerned.
1.10.0. The Jharkhand Public Service Commissiofi skad its recommendation, for every
calendar year separately, fixing"3ecember of each year as cut off date.

2. PROMOTION OF LECTURER TO THE RANK OF LECTURER (SENIOR
SCALE)

2.1.0. Notwithstanding anything to the contrarythe statutes, it is hereby provided that a
lecturer, serving in the University Department orai Degree College of the University in
which the Vth Plan of the UGC scale of pay havenbeglemented by the Governing Body/
University on the recommendation of the JharkhanbliP Service Commission , be placed
in the Senior Scale under revised pay scale otthigersity and Degree Colleges teachers
introduced by the State Government subject todlewing conditions:-

(@) That he/ she has completed six years of serafter regular appointment with
relaxation of one year and two years, respectifetythose with M. Phil and Ph.D.

(b) That, he/ she holds substantive appointmertherpost of lecturer and his appointment
has been made as per provisions of the Act andut8gatexisting at his time of his
appointment.

(c) That he/ she has participated in one oriematourse and one refresher course of
approved duration, or engaged in other appropratginuing education programmes of
comparable quality as may be specified or apprdyethe UGC (Those with Ph.D. degree
would be exempted from one refresher course.)

(d) Consistently satisfactory performance appraesabrts.

2.2.0. The placement in the Senior Scale shallbeoautomatic, but shall be made on the
recommendation of Jharkhand Public Service Comomnssn consideration of experience
and performance appraisal report.

2.3.1. The Registrar of the University shall placést of eligible candidates giving all the

required information about each of them along wailhthe relevant papers including service



and performance appraisal records before Scree@mmmittee consisting of the Vice

Chancellor, Dean of Faculty concerned and HeadeDepartment Concerned.

2.3.2.

2.3.3.

2.3.4.

2.3.5.

2.3.6.

2.3.7.

2.3.8.

The Screening Committee shall screen tlggbdity of the applicants/candidates and
prepare a list of eligible candidates

The Registrar shall, with the approval adé/Chancellor, forward the list of eligible
candidates to Jharkhand Public Service Commissitim teir applications and all
other relevant documents including performanceaipal records.

That Jharkhand Public Service Commissioti shake recommendation on the basis
of the advice of selection committee

The Selection Committees for Career Advamecenshall be the same as for Direct
Recruitment for each category as per provisionhafikhand State Universities Act,
2000.

The eminent experts of the Selection Coremishall be nominated by the Chancellor

out of the panel prepared by Directorate, Highaudadion.

The recommendation of the Jharkhand Puldiwvi& Commission shall be placed

before the Syndicate for orders. In case of aféliacolleges including religious and

linguistic minority colleges, the recommendationts Jharkhand Public Service

Commission shall be placed before Governing Bodyofders. It shall be sent to the

University for Approval of syndicate after that.

It is also provided that hereafter perforogamppraisal records shall be regularly

maintained in respect of each Lecturer accordintih¢oprocedure and in the form to

be approved by the Chancellor for the purpose.

3 PROMOTION OF LECTURER (SENIOR SCALE) TO THE RANK OF
LECTURER (SELECTION GRADE)

3.1.0.

Notwithstanding anything to the contraryntained in the Statutes, it is hereby
provided that a Lecturer in the Senior Scale whesdnot have a Ph.D degree or
equivalent published work, and who does not meetsttholarship and the research
standards, but fulfils the other criteria for thesp of Reader including five years
continuous service as Lecturer (Senior Scale) asldood record in teaching and
preferably has contributed in various ways, suchtasthe corporate life of the
institution, examination work, or through extensmctivities, will be placed in the
Selection Grade on the recommendations of the HBhatk Public Service

Commission. He shall be designated as Lecturere¢8eh Garden). He can offer



3.2.0.

3.3.0.

3.4.0.

3.5.0.

3.6.0.

3.7.0.

4.0.0.

4.1.0.

(@)
(b)
()

himself for fresh assessment after obtaining Prarid/or fulfilling other requirements
for promotion as Reader and, if found suitable, dne given designation of Reader.
The placement in the Selection Grade stwdlbe automatic, but shall be made on the
recommendation of Jharkhand Public Service Comomnssin consideration of
experience and performance appraisal reports.
The Registrar of the University shall placést of eligible candidates giving all the
required information about each of them along waillithe relevant papers including
service and performance appraisal records befareBing Committee consisting of
the Vice Chancellor, Dean of Faculty concerned &iehd of the Department
Concerned.
The Screening Committee shall screen tloggbéity of the applicants/ candidates and
prepare a list of eligible candidates.
The Registrar shall, with the approval ofe/CChancellor, forward the list of eligible
candidates to Jharkhand Public Service Commissiibim their applications and all
other relevant documents including performanceapal records.
The recommendation of the Jharkhand Puldiwi@& Commission’s shall be placed
before the Syndicate for orders. In case of aféliacolleges including religious and
linguistic minority colleges, the recommendationts Jharkhand Public Service
Commission shall be placed before Governing Bodyofders. After that is shall be
sent to the University for Approval of syndicate.

It is also provided that hereafter perforogamppraisal records shall be regularly
maintained in respect of each Lecturer accordintih¢oprocedure and in the form to
be approved by the Chancellor for the purpose.

PROMOTION OF LECTURER (SENIOR SCALE) TO THE RANK OF
READER

Notwithstanding anything to the contrary taamed in the Statutes, it is hereby
provided that a lecturer in the Senior Scale sgrin the University Department or in
a Degree College of the University shall, on theonremendation of the Jharkhand
Public Service Commission, be eligible for promotto the Reader if he/she had:-
Completed five years of service as the lectur&enor Scale;

Obtained Ph. D degree or has equivalent puddistork;

Made some mark in the area of scholarship @sgarch, as evidenced by self
assessment, report of referees, quality of puldtinacontribution to the educational

innovation, design of new courses and curricula artensions activities etc.



(d)

(e)

4.2.0.

4.3.1.

4.3.2.

4.3.3.

4.3.4.

After placement in the Senior Scale, partit@pain two refresher courses/ summer
trainings of approved duration, or engaged in odpgoropriate continuing education
programmes of comparable quality as may be spdasii@pproved by the UGC; and

Good performance appraisal reports.

The promotion to the post of Reader shatllbe automatic, but shall be made on the
recommendation of Jharkhand Public Service Comomssin consideration of
experience and performance appraisal report inofudine report of the screening
committee.

The Registrar of the University, shall placlist of eligible candidates giving all the
required information about each of them along waillithe relevant papers including
service and performance appraisal records befareeBing Committee consisting of
the Vice Chancellor, Dean of Faculty concerned &iehd of the Department
Concerned.

The Screening Committee shall screen tlgtbéity of the applicants/candidates and
prepare a list of eligible candidates.

The Registrar shall, with the approval ofe/CChancellor, forward the list of eligible
candidates to Jharkhand Public Service Commissiibim their applications and all

other relevant documents including performanceapal records.

The Jharkhand Public Service Commissionl gitlpt a process of selection by a
Selection Committee as for Direct Recruitment iis tategory as per provisions on
Jharkhand State universities Act, 2000

43.5. The Experts of the Selection Committee, méanhterview the candidates, shall be

4.3.6.

4.3.7.

nominated by the chancellor from the panel prepapgd Directorate, Higher
Education, Government of Jharkhand.

The recommendation of the Jharkhand Puldiwi& Commission’s shall be placed
before the Syndicate for orders. In case of aféliacolleges including religious and
linguistic minority colleges, the recommendationts Jharkhand Public Service
Commission shall be placed before Governing Bodyofders. After that it shall be
sent to the University for approval of syndicate.

It is also provided that hereafter perforogamppraisal records shall be regularly
maintained in respect of each Lecturer accordintpéoprocedure and in the form to

be approved by the Chancellor for the purpose.



5.0.0. PROMOTION OF READER TO THE RANK OF PRESSOR

5.1.0. Notwithstanding anything to the contrary teamed in the Statutes, it is hereby
provided that in addition to the sanctioned postoiversity Professors, which must
he filled in through direct recruitment through &idia Advertisement, promotions
may be made from the post of Reader to that of &msity Professor after eight years
of service as Reader.

5.2.0 The Registrar of the University shall plackstof eligible candidates with following
documents before screening committee consisting/ioé- Chancellor, Dean of
Faculty concerned and Head of the Department coader

(a) Self- appraisal report (required).

(b) Research contribution / books / articles pundds

(c) Any other academic contributions. The bestdtweitten contributions of the teacher (as

defined by her/him) in triplicate

(d) Seminars/Conferences attended.

(e) Contribution to teaching / academic environnienstitutional corporate life.

(f) Extension and field outreach activities.

5.2.1. The Screening Committee shall screen tlggheity of the teachers and prepare a list
of eligible candidates.

5.2.2. The Registrar shall, with approval of Vicéa@cellor, forward the list of eligible
candidates to Jharkhand Public Service Commissitimtheir applications and all other
relevant documents.

5.2.3. The Jharkhand Public Service Commission| skaidpt a process of selection for
promotion to the post of University Professor, bgedection committee as for Direct
Recruitment under this category as per provisiondharkhand State universities, Act
2000.

5.2.4. The Jharkhand Public Service Commissiorgrbafalling the candidates for interview,
shall send the best three written contributionsthef teacher in advance to eminent
experts of the subject concerned to review exparthe subject concerned to review

before coming for selection.

5.2.5 The eminent experts shall be nominated byCthencellor out of the panel prepared by
Directorate of Higher Education, Government of Bhand. They shall also be the
member of Selection Committee meant to intervieas ¢andidate for promotion to

the post of University Professor from that the Read



5.2.6.

5.2.7.

5.2.8.

6.1.0.

7.1.0.

8.0.0.

8.1.0.

8.2.0.

The process of promotion for the candidatedound suitable, can be conducted again
only after a minimum period of one year from datevehich the candidate was not
found suitable for promotion by the Screening Cotteri or the Jharkhand Public
Service Commission and the promotion shall he #ffec w.e.f. date of
recommendation by Jharkhand Public Service Coniomss

The promotion from Reader to University Bssbr under CAS being a personal
promotion and not against a sanctioned post, thehteg workload of the Reader
shall be carried forward with him/her and be uralesh by the promotee even in the
capacity of CAS Professor.

The recommendation of the Jharkhand Puldiwi& Commission’s shall he placed
before the Syndicate for orders. In case of af@llacolleges including religious and
linguistic minority colleges, the recommendationts Jharkhand Public Service
Commission shall be placed before Governing Bodyofders. After that it shall be
sent to the University for approval of syndicate.

It is further provided that only Senior Laer, Selection Grade Lecturer and Reader
promoted under Career Advancement Scheme and/oit Memotion Scheme as
well as Lecturer and Reader directly recruitedIdbaleligible for consideration under

these schemes of promotion.

It is also provided that when a teacherasnted under Career Advancement Scheme,
the post held by him/her shall be deemed to beadegr with effect from the date of
his/her promotion and shall remain upgraded t# ithcumbent continues to hold the
post but the same shall be converted to the baadegost (Lecturer of Reader, as the
case may be) in the event of the incumbent’s appant to a higher post or when the
post falls vacant due to the retirement, resigmatdeath, transfer of the teacher or
otherwise.

THE REQUIREMENT OF PARTWIPATION IN ORIFNTATQN/ REFERESHER
COURSESJ SUMMER INSTITUTES

The requirement of participation in orieitiat refresher courses/ summer institutes,
each of at least 3 to 4 weeks duration, and ctamgisatisfactory performance
appraisal reports, shall be the mandatory requinérive Career Advancement from
Lecturer to Lecturer (Senior Scale) and from Lestu{Senior Scale) to Lecturer
(election Grade).

The requirement for completing these counsrgd be as follows



9.0.0.

(I) For Lecturer to Lecturer (Senior Scale), oniemtation course would
be compulsory for University and College teach@&itsose without Ph. D would he
requited to do one refresher course in addition —

(I Two refresher courses for Lecturer (Senioalgtto Lecturer

(Selection Grade).

() The senior teacher like Readers/ Lectui@slection Grade) may opt to attend
two seminars/Conferences in their subject areapaadent papers as one aspect of
their promotion/selection to higher level or atteeffesher courses to be offered by
Academic Staff Colleges for this level.

EFFECTS ON SENIORITY OF TEACHERS PROMOTED MER CAREFR
ADVANCEMENT SCHEME.

9.1.0. Seniority of teachers promoted under theati®s shall be determined from the date

of promotion (in a particular rank), but the ins&- seniority of teachers promoted-

from the same date shall be the same as they htdgkmrower post.

10.1.0 COUNTING OF PAST SERVICE

10.1.0. Previous service, without any break asutector equivalent, in a University college,

(1)
(2)

3)

(4)

(5)

(6)

National Laboratory or other scientific organizasoof State/Central Government
e.g. SCIR , ICAR, DRADD, UGC, ICSSR, ICHR, a UGCsRarch Scientist and
Research Associate shall be counted for placemtrtecturer in Senior scale/
Selection Grade subject to the following terms emaidition:-

The Post was in an equivalent grade/scalepfas the post of Lecturer.

The qualifications for the post were not lowlean the qualifications prescribed by the
UGC for the post of Lecturer.

The candidates who apply for direct recruitmshould apply through proper
channels.

The concerned Lecturer possessed the minimuatifigation prescribed by the UGC
for appointment as Lecturer.

The post was filled in accordance with the pribgd selection procedure as Laid
down by the University/State Government/Central &oment/Institution’s
regulations.

The appointment was not ad-hoc or in a leaaawcy of less than one year duration.

10.2.0. Ad-hoc service can be counted provided.

(@)

the ad-hoc service was of more than one yeatida,



(b)

(©)

the incumbent was appointed on the recommemudatf duly constituted Selection

Committee, and

the incumbent was selected to the permanent iposontinuation to that ad-hoc

service, without any break.

Provided further that the benefit of past serviagstmot be allowed to those ad-hoc
temporary teachers who at the time of their sebedtibsorption to the permanent
post, were not holding the post in accordance whhrelevant provisions of the Act

Statutes/ Rules and Regulations.



FIVGTS GVBIY
ge, aaP, 8T T ®I9Ier [Aerd [

(3= e fAcenes)

feRgET
ST S — 1 /a4, 2—199 /2016 22 /3= &= 20 /06 /17

U ARErel BT UFie—Je—18 /2015—1747 fasiie  09,/06,/2017 & gR1  Statute for

Appointment, Qualification and Promotion of Non-athing staff of the University
Headquarter and Allied Offices, Constituent Colkdacluding Constitute Autonomous
Colleges (as notified vide letter ng/fa. 1—09 /2012—2148 faAIH—06/11/2015) & HIEH W
HAARIT TIUTa—GHoA—gATeatd gRT |Geafd ura o, for fwaq sifdgfaa fosar smar &—

The following 1.2 (a) sub- article is inserted le tArticle 1.2 as under:-

“The reservation roster for appointment of Noractang cadre shall be of Division Level”

STRGUS ISTUTd & MY 9,
(@ror gAR i)
WHR & AT |
i — 1,/fd.2—199 /2016 1692 / =i, f&=id 20 /06 /2017
gfafef — s i 3o, Fere fees —g— Asd ueiter, $—ifftha aRare, S@a dafar e
Td BRI fadrd T, SR, = &1 gared vd amaedd sriel ufvd |

(e BAR f¥E)
AR & AT |
S — 1,/fd 2—199 /2016 1692 / 3=, fa=id 20 /06 /2017
gfaferfi— fRy &ri Jeiffert (=m0) Tl |farer, siR@vs, A & et Uiy |
(srorr AR ¥E)
HRPHR & AT |
i — 1/fd. 2—199 /2016 1092/ M faTiw 20 /06 /2017
gfaferfd — vere afa, e, TRmafe guR a oM fO9TT & e o< |fed &
ARl / Hearyd, e faeafderer, /e wra feafderery, sRenT / Rel-ag 94, [deafdene,
gA®T / TR YiareR faedfdened, AR, U, Ud ®leed (deafdened, arsardr &l gaaref vd

ANMILIH HRATS &g U |

(@rora AR Rie)
WHR & Afd |
e — 1 /fd 2—199 /2016 1092 / R fa11® 20 /06 /2017
gfaferfd — afta @ vume s Afea / e, S Ren & yue ona dafua /afd Su fAeed, S
Retr /|1 ueIrET uRTiRIe, Sea Rier, sRwgve, R BT FEAre Ud Aawad wared UiNd |
(@ro gAR i)
WHR & Afd |




qFid— 5/fd1—09 /2012 2148
IRGVS TRBR
ST UG ad-rar et fawm,

(Sza R fqemer)

Y,
8 HHTIR TNTE R,
AR & U,
S UG ddberaT et fam,
sIRYvs, T |

Har ¥,
FHorard,

CEICIGICRCECICRIRE ARSI E IR
AreAreR—dar=R fawafderer, AR, gelr,

o O\ o
hlcelT TdddEmeld, dTSENT |

M, fadd 06 /11 /2015
fawg : — AT IroguT—E—geiEufa FEear g sgAfed R “Statute for Appointment,

Qualification & Premonition of Non- Teaching Staffthe University Headquarter and allied

Offices, Constituent Colleges including Constitu&atonomous College® =+ & Hae
7

Sudaa favae Draft Statute :Statute for Appointment, Qualificati& Promotion of
Non- Teaching Staff of the University Headquartad allied Offices, Constituent

Colleges including Constituent Autonomous Collegegifafaft <o) @

RISUT—A8—H AT HEIGTT 1 3JHTGT YT PR Bl HUT B & |

Jdud, HEMRH  RYUI—HE—galYuld,  SR@vS, @ b gRI QWA
TR / srurerred wqfad fam < &1 7 |
eI — FAIR |
[ERCIGEINE]
WHR & IU Al |

MUt : 5/f41—09 /2012 2148 =, faAT® 06 /11 /2015

Ao — 3reflerds ST RO, SRUST, € Bl ol Yd IISIdId ToIc & 37Tel SRR 3
UG =g UNT | R © & Ui ot @t 100 Uit ST R e @ Suder aRm
B HUT DI Y |

IR & Y Afd |



Ut : 5 ,/f41—-09 /2012 2148 =N, f&=11d 06 /11 /2015
gfafafd — #EmiEH ISIu—ag—gaadfa & Uy SR USIHeR] (|I), SIREvS, BT Jarel ud
JMaegd Hrafel Ui |

AR & Y Afq |
MUt : 5/f41-09 /2012 2148 =M, faAT® 06 /11 /2015

gfafafd — afea, S, Temafie gurR 16 oM fQ9RT /9fea, SIREvS dHaR) 999 START &l

garef vd raead wrref ufd |

WHR B SU Alq |
oMU : 5,/d1—09 /2012 2148 XT=H, f&id 06 /11 /2015
gfafafd — wEiitaad, sREvS Ioa AT, A I Gaared d Aaedsd srel uitd |

AR & IY Afed |
SUT® : 5 /f41-09 /2012 2148 =N, f&=11d 06 /11 /2015
gfaferft — A favrfa 43 #eican, =g ud dd-tal R v, siRave, I @& o< dfd a1
ared T A HA AEIEAT @ Jdclrd e |

IWWHR & 3T AT |
SM4T® : 5 /fd1—09 /2012 2148 AN, feAid 06 /11 /2015
gfferfd — e, S=a R, Sea vd ae-rer Rier Q9 sRavs, € o gaef vd sawad erafef
Ui |

RBR & Y AT |



STATUTE
Statutes for Appointment, Qualification and Promotion of Non
Teaching Staff of the University Headquarter and Alied Offices,

Constituent Colleges including Constituent Autonomas Colleges —

This Statutes be calld as Statutes for Appointnt@ualification and
Promotion of Non-Teaching Staff of the Univerditgadquarter and Allied

Offices, Constituent Colleges including ConstituAotonomous Colleges.

This Statutes supersedes all the previous proadmmappointment

gualification promotion.

This will come into force with effect from the datégrant of assent of

Hon’ble Chancellor.

Recruitment and Qualifications

1.1 Direct, recruitment against the sanctioned postCGoade-lll of the University
Headquarter and Allied Offices, Constituent Colkegecluding Constituent
Autonomous Colleges as the case may be shall béhe@rbasis of written test
conducted and on the recommendation made by thkh#ral. staff Selection Board/
Commission except appointment on compassionatendr@nd appointment from
Grade IV to Grade-Ill.

1.2  All appointment / promotion shall be made as pe¥ thservation policy of the
Government of Jharkhand.

1.3 The minimum qualification required for the post lafwer Division Clerk, Upper
Division Clerk, Store Keeper, Library Assistanntdrnal Auditor,Auditor, Research
Assistant, Assistant, Section Officer/Office Suptndent/Administrative Officer,
Welfare Officer, Assistant Registrar, Compoundent&, Classifier-cum-Cataloguer,
Curator, Section-Cutter, Steno, Volleyball/Cricketdckey/Football Coach, etc. for
the University Headugarter and Allied Officers ltlh@ as prescribed in the Statutes
as Schedule ‘A’

1.4 The minimum qualification required for the pos$tLlower Division Clerk, College
Librarian, College Assistant Librarian, ClassH@m Cataloguer, PTI, Store-
Keeper Junior Account Clerk, Steno etc. for thel€gms shall be as prescribed in

the Statutes as Schedule ‘B’.
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1.6

1.7

Admissible Strength of the Service-The admissible strength of. the service on the
appointed day shall be the sum of sanctioned dtier@f the posts of Routine
Clerk/ Typist/Clerk cum-Typist/ Junior Accounts &k and any Other similar post
sanctioned in the University Headquarter and All@ftices in the pay scale of 4000-
6000. The same shall be applicable for the Comstitu . Colleges including
Autonomous Cons6tuent Colleges in the pay scalRso#000-6000.

Provided That on the appointed day, at least fifitscent of the sanctioned strength of
posts of the Routine Clerk/Typist/Clerk-cum Typlstiior Accounts Clerk and any
Other similar post sanctioned in the University éipaarter and Allied Offices and
Constituent Colleges including Autonomous Constitugolleges in the pay scale of
Rs. 4000-6000 shall be deemed to be the postswéLDivision Clerk and rest fifty
percent shall be deemed to be the posts of Uppeasitm Clerks. But if the working
strength of the Upper Division Clerk Grade posmsre than fifty percent on the
appointed day such posts shall be deemed to beodteof Upper Division Clerk till
the excess number of the post of Upper DivisiorriGldade off due to retirement,
promotion etc. Promotion to the Upper Division ®l&rade shall not be given till the
number of posts in grade of Upper Division Clerkctimes less than fifty percent of

the sanctioned strength of the service.

Probation Period - Every recruit to the post of Grade-lll Whetheristby direct
recruitment or limited competitive examination (froGrade IV to Grade Ill) or on
compassionate ground shall initially be on probatior a period two years which
may be extended by the appointing authority pratidieat the total period of
extension of probation shall not exceed three yelrscase of service being
unsatisfactory in the extended period also, theviserof the person shall be
terminated by the appointing authority.

Confirmation- A person appointed on Grade-lll on probation shallconfirmed by
the appointing authority after satisfactory comipletof probation period as well as
on the completion of training, for computer congpely conducted by the University/

Colleges as the case may be.



1.8

1.9

1.10

1.11

1.12

1.13

1.14

Condition for admissibility of Increment- No increment shall be admissible to the
person appointed as a Lower Division Clerk Gradaror other post without passing
the test for computer competency.

Quialification- (i) For appointment, on the post of Lower Divisionefl Grade the
minimum educational qualification shall be graduatdii) For appointment on
different post of Grade-IV employee shall be Matlation.

Seventy Five percent of the vacant sanctioned ginesf LDC grade shall be filled up
by direct recruitment on the recommendation oftharkhand Staff Selection Board/
Commission and rest twenty five percent of vacamcsoned strength of the LDC
grade of the University Headquarter and Allied €48 shall be filled up on the basis
of Limited Competitive Examination of Grade-IV eropée of the University
Headquarter and Allied Offices conducted by theoamphg authority.

The same rule shall be followed for the employeeCainstituent Colleges and
Constituent Autonomous Colleges also.

Minimum qualification for appointment to the past LDC from different posts of
Grade-1V employee- shall be at least the intemedatequivalent examination and

minimum five year experience in Grade-IV.

Age- (i) For direct appointment, the minimum and maximure &gt shall be the
same as prescribed for the appointment of employéee Government of Jharkhand
except appointment on compassionate ground.

Age (ii) For the appointment on Lower Division Clerk Grdd®sn permanent Grade-

IV employee there shall be maximum age limit isouph years.

Appointment in Grade —IV Procedure for appointmentGrade- IV post shall be

made at the University level duly approved by tiyadicate and Senate.



Schedule — ‘A’

Sl. No. Designation Quialification

1. Lower Division Clerk Graduate in any discipline

2. | Upper Division Clerk Graduate in any discipline

3. | Store Keeper Graduate in any discipline

4. | Library Assistant Graduate in any discipline

5. | Internal Auditor Commerce Graduate/ ICWA witle hiploma/

certificate in Computer
6. | Auditor Commerce Graduate/ ICWA with the diplom
certificate in Computer

7. | Research Assistant Honours Graduate in concesunlgect

8. | Assistant Graduate in any discipline

9. | Section Officer/ Office Graduate in any discipline
Superintendent/
Administrative Officer

10. | Welfare Officer (by Graduate in any discipline
Promotion)

11. | Assistant Registrar  (by Masters degree in any discipline
Promotion)

12. | Assistant Registrar (By As laid down in the approved Statutes for
director recruitment) appointment of Officers of the University by

JPSC.

13. | Compounder Graduate with Chemistry

14. | Sorter Graduate with certificate in Library Suie

15. | Classifier- cum- Cataloguer Graduate with degdgdbma in Library

Science
16. | Calligraphist Graduate with diploma/ certificate
Calligraphy

17. | Curator MA in Archaeology & Musicology

18. | Section Cutter Graduate with Botany/ Zoology blegy

19. | Steno Graduate with knowledge in typing and Shaort

hand
20. | Draftsman Graduate with Geography

a/



21.

Accounts & Budget Officer | M. Com/ ICWA/ CA/ MBA (Finance) with
(to be appointed on the diploma or certificate in Computer.

recommendation of J.P.S.C.

22. | Coach (Hockey, Football/ | Graduate with NIS diploma and
Volleyball/Cricket) Represented at least State/ University in
National level tournament.
23. | Assistant Engineer (to: he | B. Tech in Civil Engg. ,Electrical Engg.
appointed recommendation
of J.P.S.C.
Schedule — ‘B’
Sl. No. Designation Quialification
1. Lower Division Clerk Graduation in any discipline
2. PTI Graduation with diploma in Physical
Education/ B.PEd./ NIS Diploma and
represented Inter University / Inert State/
National tournament.
Sorter Graduate with certificate in Library Saen
4. Librarian Graduate with degree/ diploma in Lilyrar
Science
5. Assistant Librarian Graduate with degree/ diplambibrary
Science
6. Library Assistant Graduate in any discipline wetrtificate in
Library Science
7. Steno Graduate in any discipline with the knowked
of Shorthand
8. Store Keeper Graduate in any discipline
9. Upper Division Clerk Graduate in any discipline
10. Head Clerk Graduate in any discipline
11. | Accountant Commerce Graduate




2. Promotion & Qualification for Promotion

2.1This Statutes shall apply only for permanent enmgéoy
2.2 For University Headquarter and Allied Offices:. Fifty percent of post shall be filled

(@)

up by promotion on the basis of seniority, meritl aqualification in following
manner. Merit shall be judged by limited test/ mtew conducted by the
University only from eligible grade employee.

Employee appointed in Lower Division Clerkade and other post of similar
grade/grade-pay having minimum five years expesgershall qualify for

promotion to the post of Upper Division Clerk Grade

(b) Employee in Upper Division Clerk grade and othestpaf similar grade/grade-pay

()

having, minimum five years Experience in UDC gradeall qualify for
promotion: to the post of Assistant grade.

Employee in the Assistant grade having mimmiive years experience in
Assistant grade shall qualify for promotion to {hast of Section Officer/Office

Superintendent/Administrative Officer.

(d) Employee in Section Officer/Office SuperintendeAtdministrative Officer grade

(e)

(f)

(9)

having minimum five years experience as Sectionc®ffOffice Superintendent/
Administrative Officer shall qualify for promotiaio the post of Welfare Officer.
Employee in Section Officer/Office Superirdent/ Administrative Officer grade
having minimum five years experience as Sectionc®if Office Superintendent/
Administrative Officer/Welfare Officer/Estate Oféc possessing the Post
Graduate Degree qualification shall qualify for quation to the post of Assistant
Registrar.

Provided that only 50% of the total sanctiopests of Assistant Registrar shall
be filled up by promotion Subject to concurrencehm/ J.P.S.C.

Employee in Steno-ll/typist/ Head Typist ggadaving minimum five years
experience in that grade shall qualify for promotto the post of Steno-I/PA to

VC, as the :case may be.

2.3For Constituent Colleges and Constituent Autonomousgollege —Fifty percent of

post shall be filled up by promotion on the basis seniority, merit and
qualification in following manner: Merit shall pedged by limited test/ interview

conducted by the University only from eligible geagimployee.



(@ Employee appointed in Lower Division Clerk dgaand other post of similar
grade/ grade- pay having minimum five years expesgeshall qualify for
promotion to the post of Upper Division Clerk Gradecountant, as the case
may be.

(b) Employee, in Upper Division. Clerk grade/ Accourntamd other post of similar
grade/grade-pay having minimum five years expegent UDC grade shall
qualify for promotion to the post of Head Clerk/adeAccountant, as the case
may be.

(c) Employee in Steno/typist having minimum fiveays experience in Steno/Typist
shall qualify for promotion to the post of Steno-I

(d) Employee in College Assistant Librarian having mmom five years experience in
Assistant Librarian and possess the qualificatibriibrarian shall qualify for

promotion to the post of College Librarian.

2.4 The rest fifty percent of the sanctioned post akidtant, Section Officer/ Office
Superintendent/ Administrative Officer shall beeiil up by the employee of UDC
and similar grade/grade-pay and Assistant gradéSigrade/Grade-pay having
gualification and at least three years of minimuxpegience through Limited

Departmental Competitive examinations.

The same procedure shall be followed for the higpest upto . Head
Clerk/Accountant in the Constituent College inchgliAutonomous Constituent
College.

2.5Such employee who will be promoted under this s&heftihrough. Limited
Departmental Competitive Examination) shall get mmaxn two chance for
Promotion in one grade of post to appear in the itedn Departmental

Competitive Examination conducted by the University
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REGULATIONS GOVERNING THE AWARD OF
DEGREE OF DOCTOR OF PHILOSOPHY,
DOCTOR OF SCIENCE AND DOCTOR OF
LITERATURE
Effective from the session onwards)
REGULATIONS GOVERNING THE DEGREE OF DOCTOR OF PHISOPHY (Ph. D)
1. ELIGIBILTY FOR REGISTRATION

(a) Any person who holds the Master’s degree of a neizegl University (three years of
Bachelor degree followed by two years of Masterrdegand has secured a first or
high second class award or post-graduate degrdgloma of another University or
Institute recognized by this University as equavdlthereto in the subject recognized
by the University Grants Commission (UGC) may apfpty registration as a
candidate in his/her own subject/Faculty for thelPldegree in Faculties of Science,
Social Sciences, Humanities, Commerce, Educatideaver

(b) Any person who holds the degree of Bachelor of i@gEngineering) or Bachelor
of Medical Science of a recognized University oy ather degree or diploma of
another University or Institute recognized by thisiversity as equivalent there to
may apply for registration as a candidate for theDP Degree in the Faculties of
Engineering or Medical Science.

(c) The selection of candidates in the research progwesnof the University shall be
done on the basis of ‘Entrance Test’ to be condlbtethe University every year in
the beginning of academic session in the faculbies$cience, Humanities, Social
Sciences and Commerce. The syllabus and the gilirdes governing the entrance
test shall be prescribed by the Academic CoundihefUniversity.

However a candidate shall be exempted the ‘Entrdesg if he/she meets any one of
the following criteria:

() Holds an MPhil. degree of this University or artfiex equivalent degree recognized

by this University,

(i) has cleared the NET/ SLET/ JET/ GATE examinations,

(i) holds regular appointment as lecturethe University Departments / Colleges of

the University,

(iv) holds the post of Scientist in any Idatl level research laboratories and has

published at least two research papetisemefereed journals,



(v) holds research visa (applicable onljoreign national) issued as per the
guidelines of HRD Ministry of the Governm®f India
Provided other eligibility conditions are mé-

(d) All employees engaged in research work in varioepddtments of this University
under sponsored research schemes/projects shalidii@e to enroll themselves as
Ph.D. scholars while continuing to hold their pgatsvided they fulfil the conditions
as laid down in regulatioh(a) or 1(b) and1(c) and further their registration for Ph.D.
will not .................. with their normal work.

(e) The University employees other than those coveratturegulation 1(d) shall have
to leave. For a year in the last year of his/hexeaech provided they fulfil the
requirements of registration as mentioned above.

() A foreign national desirous of getting himself/ $adf registered in the research
programmes of the University shall have to obtasearch visaas per the guidelines

of HRD Ministry of Government of India.

ELIGIBILITY OF THE SUPERVISOR
Every candidate for the Ph.D. degree registereceunegulations 1(a) and 1(b) shall be
required. to carry on research work in his/her @ubject or allied subject at least for two
years and three years, respectively, from the afdtés/her registration under the guidance of
a Supervisor belonging to his/her own subject/Rgicor allied subject/Faculty to be
appointed by concerned postgraduate Research Caoointine University The Research
Council may permit a candidate of this Universiyork under an approved supervisor of

allied Faculty / another University.

The Supervisor under whom a candidate proposesnty on research programme must
satisfy the requirement as under:

(a) The proposed supervisor must hold a substantivehiteg position in University
either in the cadre of Lecturer or Reader or Peafesnd must possess a Ph.D.
degree in relevant areas of research in which befghposes to supervise the
candidate. The proposed supervisor should haweaat bne year of service in the
University and a minimum of two research publicasian the relevant areas of
the research in the refereed journals or Ph.D.aje experience with research
publication in refereed journal or successful catiph of minor or major

research project with research publications inresfé journal or evidence of



attending at least two national or Internationahfecence with at least one
research publication in refereed journal, resegudblication not constituting the
part of his/lher own Ph.D. thesis or a single-awgdoook of high standard not
related to his/her doctoral work published by autegd publishing home.

(b) Teachers (Lecturer/Reader/Professor) of this Umityermay be recognized as
supervisor even if he/she does not have Ph.D. ddgue have 10 years of service in the
University and have valuable research contributionghe form of published research
papers, at least two research publications ineeféjournals.

(c) Teachers/Scientist in the cadre equivalent to lrectideader/Professor and employed
in technical Institutes in the jurisdiction of thiiversity and imparting courses leading to
post graduation degree of this University and pgsisg a good number of published
research papers in the refereed journals to histeelit may be considered for supervising
Ph.D. programme either independently or in assiociatith the teacher of the University.

(d) Teachers employed in Colleges/Institutes not calére2(a) or 2(b) or 2(c) of this
regulation but affiliated to the University for imging courses leading to honours
graduation degree of this University may be consideby concerned postgraduate
Research Council of the University on the recommaéind of the concerned Departmental,
Research Council (DRC) for supervising the Ph.Ddents provided teachers concerned (i)
must possess Ph.D. degree recognized by this tditie(ii) must hold substantive post of
either Lecturer or Reader or Professor, (iii) sdduhve 5 years of service in the concerned
College, and (iv) must have a minimum of two reskagsublications in refereed journals,
not constituting the part of their own Ph.D. thesis The students registered under such
teachers will have to work in the concerned Uniwgr®epartment under the direct
administrative supervision of the DRC.

(e) A retired teacher of this University carrying onospored-research projects of the
State Government/Central Movement/UGC/CSIR/ICAR/IERMIICSSR/ICHR etc as a
Principal Investigator may also be considered @qresvising Ph.D. programme.

(H The teachers of another University who are apgpdims Scientists under research
projects in this University shall be eligible toige Ph.D. scholars provided they hold lien
on their substantive posts and are otherwise ge@lib do so.

(g)  Scientists/Scientific Officers/Research OfficersésRarch Fellows under research
projects/research centres of this University shml eligible to guide Ph.D. scholars
provided their appointment in the University is toperiod of not less than five years and

are otherwise qualified to do so.



(h)  Teachers (Lecturer/Reader/Professor) of this Usitsershall also be permitted to
guide Ph.D. scholars registered in other Univessigirovided (i) there is a vacancy with the
guide under whom the candidate intends to worl, tfie sponsoring University seeks
previous permission in the matter, and (iii) thexaerned Departmental Research Council
approves it.

@) Supervisor should not be related with the candidate

3. WHERE SUPERVISOR NOT REQUIRED

Teachers (Lecturer/Reader/Professor) of this Usityerwho have done some research

work and contributed research papers on the subjetiie refereed journals, may be

allowed to carry on the research work without thedgnce of a supervisor if the

Research Council considers his/her contributiofigehtly valuable.

4. INSTITUTIONS WHERE RESEARCH WORK CAN BE DONE

A candidate may be permitted to pursue researcigrgmo in any of the following

institutions:

(a) The University departments of the University.

(b) The departments of the constituent colleges witkt-geaduate teaching and having
necessary facilities for carrying on research legdo Ph.D. in the branch of study
concerned.

(c) National or Regional Research Institutions in Rulector or well equipped R&D
department in private sector undertakings recoghizg the University for the
purpose of research at the doctoral level.

5. NUMBER OF CANDIDATES

(a) Ordinarily there shall not be more than six Phé&hadars at a time under a Professor,
not more than four under a Reader and not moretthaminder a confirmed Lecturer.

(b) Student of this university enrolled as Ph.D. scisohall be counted within the quota
prescribed.

(c) The teachers of this university who have regist¢hedhselves as Ph.D. scholars shall
not be assigned any Ph.D. scholar.

CATEGORIES OF REGISTERED CANDIDATES

There will be three categories of registered d@ttoandidates:
(a) Full time candidates

(b) Part time internal candidates

(c) Part time external candidates



FULL TIME CANDIDATE:
University shall under this category.

All research scholars who pursue full time studythis

PART TIME INTERNAL CANDIDATE:

service and early engaged in the research in addifi their regular work shall belong to this

Candidates who are employed in the University

category.

PART TIME EXTERNAL CANDIDATE: All candidates working in the colleges of other
University research Organizations, Govt. Department Industrial units and are pursuing
Ph.D. programme in the University, while continuiig their job shall belong to this
category. They shall pursue research both in ffilace of employment and in the University.
These candidates shall spend 6 months in spelstoiess than one month at a time in this
University with supervisor during their researchipe. External candidate should have a

minimum of two years of professional experienceratfte post-graduate qualifications.

DURATION OF THE RESEARCH PROGRAMMES

Those candidates registered for Ph.D. shall haveubonit the thesis as per the following

schedule.

CATEGORIES | Registered under regulation 1(a) | Registered undeegulation 1 (b)

OF THE

CANDATE

Maximum Minimum Maximum Minimum Maximum
duration duration duration duration

Full time 2 years 5 years 3 years 5 years

Part time 3 years 5 years 4 years 5 years

internal

Part time 3 years 5 years 4 years 5 years

external

RESIDENTIAL REQUIREMENTS

A full time candidate registered for Ph.D. degréallsput at least two hundred days of
attendance with the supervisor in the departmeninguhis/her research programme. A
declaration by the candidate, countersigned byrsigme and Head of the department, drawn
up on prescribed inAppendix-B) will be part of the thesis. For other categoras

registration the declaration the required attendan



SYNOPSIS OF THE PROPOSED WORK

Every candidate shall submit his/her applicatianrémistration in the doctoral programme on
prescribed form“APPLICATION FORM FOR REGISTRATION IN RESEARCH
PROGRAMMES” (Appendix -A) along with five copies of the synopsis of theomosed
research work prepared as guidelines stated ifothe

REGISTRATION PROCEDURE

(a) The applications for research programmes will leepted in the University either in
July or in January in each academic session. Ttes dar submission of the form,
pre-registration seminar in the concerned deparsnemd final submission of
registration forms in the University shall be newf by the Registrar in the
beginning of each academic session. The candidbasisous of registration in
Ph.D. programme shall submit the filled-in presedbform to the concerned
department along with the necessary supportingrdeats.

(b) There shall be @epartmental Research Council (DRC)in each department to,
scrutinize and process the Ph.D. application foffhe DRC will prepare the list-
giving emphasis whether the work could be carrietdio the University with the
available infrastructure. The DRC shall consistaoEhairman and four faculty
members as stipulated below.

Chairman: Head of the Department

Members: 2 Senior Professorsby rotation according to seniority ever two years

1 Reader, by rotation according to seniority eveny years
1 Lecturer, by rotation according to seniority gvievo years

Note: - In case the teachers in the departmenbatr@as per requirement, the DRC shall

be constituted with the existing teachers in thevehsity Department, total number of

members not exceeding four.

The DRC shall appoint one of its members as Secreyaand Convener.

(c) PRE-REGISTRATION SEMINAR: After the scrutiny of the Ph.D. registration forms
the candidate will be informed at least one weeidwance to present his/her synopsis in
open pre-registration seminar to be held in theadepent, the date of which will be
fixed in consultation with Dean of the Faculty cented. Participation of the Dean of
the Faculty, members of the DRC, other Faculty meamlof the department and the
postgraduate students will be ensured by the HédltedDepartment. The research plan

and synopsis of the proposed research programmebwildiscussed and, if found



(d)

(e)

11.

12.

13.

acceptable, shall be recommended to the concewstdraduate Research council of the
University for final approval.

DATE OF REGISTRATION: The date of successful Pre-Registration Semirelt kb
taken as the provisional date of registration sttbje the approval of the Research
Council.

APPROVAL OF RESEARCH COUNCIL: All the applications for Ph.D. registration
will be considered by the Research Council. TheeReh Council will decide finally
whether such permission for registration is giv€he candidate will then be asked to
deposit the requisite registration fee. The Uniwgnill then notify the decision of the
Research Council giving the name of candidate, nah®ipervisor, topic of research,
Faculty of registration, the place work and theetifve date of registration.
MODIFICATION OF RESEARCH SCHEME

A candidate registered for the Ph.D. degree magdmitted to modify the scheme of
his research work or the nature or scope of highbject with the express permission of
the DRC and the Research Council at least six nsobtdfore the expected date of
submission.

CHANGE OF SUPERVISOR

Only under unusual situations change of supervisay be permitted by the Research
Council subject to the ‘No Objection Certificatebin the previous supervisor stating
therein the reasons of change and the subsequemnhmeendation of the DRC. The
candidate can also change his supervisor with #renigsion of Research Council,
provided he/she submits genuine reasons for th#consideration of Research Council.
The thesis can be submitted under new supervidgraiter one year of the change of
supervisor. The supervisor under whom the candidateilling to carry on his/her
research project should have experience of guiduccessful research work at the
doctoral level.

MONITORING PROGRESS OF CANDIDATE

The supervisor shall arrange for the candidate aiema presentation of his/her work
once in a year before the faculty members of thevéssity department. Suggestions, if
any, from the members of the DRC and the faculgsent may be incorporated in the
work. The DRC will prepare a progress report ongrescribed fornfAppendix-C) for

onward transmission to the Research Council.



14. CANCELLATION OF REGISTRATION
The registration of a candidate whose progressotsfound satisfactory as per the
recommendation of supervisor and the DRC will benceled. Also the Ph.D.
registration shall be automatically cancelled & gubmission date of the thesis exceeds
the maximum period stipulated for the research raogne as in regulations 7.
15. PRE-SUBMISSION SEMINAR
Before submission, the candidate shall be requogaesent his/her research findings in
an open pre-submission seminar organized by theecoad department on the request
of the candidate and supervisor that the reseamtk v complete as per proposed
synopsis. For the pre submission seminar, a caredigddl be required to submit the
following:
(a)Five copies of the summary of the research workpietad;
(b) Draft copy of the thesis complete in all respect;
(c)Reprints (three copies) of published/accepted rekepapers based on the work
embodied in the thesis.
Head of the concerned department, after the recéifhte above documents, shall fix a date
for pre-submission seminar in consultation with tdosmcerned Dean of the Faculty during
working days of the department to ensure the poeseh Dean of the Faculty, supervisor,
and members of the DRC, faculty members and stadent
16. THESIS GENERAL COMPOSITION
(a) A thesis for the degree of Ph.D. shall:-
(i) be composed upon some special portion of thgest stated in the
application;
(i) embody the result of research;
(iif) show evidence that it is a piece of reseangrk characterized either
by the discovery of new facts or by an attempt fesh interpretation and
theories. It shall also demonstrate the candidatefsacity of originality
critical examination and judgments. It shall alse batisfactory in
presentation so far as language, style and forre@reerned.
(iv) include an abstract not exceeding 700 wordse Bbstract should
concisely state what was done, how it was donecipal results, and
there signature at

(v) include reprints of published/accepted resepagbers.



(b) A candidate shall indicate clearly and extensivielythe preface to his/her
specifically in notes, the following:
(i) the source from which information is taken;

(i) the extent to which he/she has availed himselfdtecs the work of

others and the portion of the thesis which he daionbe original and

(i) whether his/her research has been conducted indep#y, or under

advise or in co-operation with others.

(c) Every candidate must also forward with his/herithes

() A ‘DECLARATION’ from the Supervisor about his/her attendance at
the place of work (Appendix-B);

(i) A ‘CERTIFICATE’ from the Supervisor drawn up in pibed
format (Appendix-D) that the subject matter of he/thesis is a record of work
done by himself/herself independently under hislgnce and that the contents of
his/her thesis did not form a basis of the awardrof previous degree to him/her
or to anybody else to the best of his knowledge.

(i) The testimonies by Supervisor and the Heddtte Department,

mentioning that the candidate, in habit and charaés a fit and proper

person for the degree of Ph.D.

Provide that in cases of teachers, who have nogeized supervisors the

testimonies of the Head of the Department in wheelis working as well as

the Dean of the Faculty shall be required.
17. THESIS FORMAT
A thesis composed as per the guidelines above beuptesented for examination in a final
form in typescript or print on 8.5"x 11" page witl2-point type and 1.5 lines spaced,
Containing approximately 350 words with one inchrgivas all around and be in hard-bound
form. lllustrations and tables should be prefergiipced exactly where they are to appear
within the text.

All thesis pages, footnotes, equations, and reéa®rshould be labelled in consecutive
numerical order. lllustrations and tables showddited in text in numerical order.

A numbered list of references must be providechatend of the thesis. The list should be
arranged in the order of citation in text, not iphabetical order. List only one reference per

reference number.



18. SUBMISSION OF THE THESIS
The concerned Head of the Department shall forwlaedapplication for submission
of thesis along with the report of pre-submissiemmar to the concerned Dean of the
Faculty within a week and the Dean shall forwamre $ame to the Registrar of the University.
The Registrar will present the above mentionedvealie documents of the candidate before

the Vice-Chancellor for his order for submissioritaf thesis.

Registrar after obtaining order of the Vice-Chalwelill issue a letter to the
candidate concerned to submit the thesis to ther@leT of Examinations within a month of
the receipt of the letter. A copy of the letterlkléso be sent to supervisor, concerned Head
of the Department and the Dean of the Faculty. rAdtampletion of all research work, the
candidate shall submit four copies, printed or wykten, of his/her thesis along with four
copies of the abstract Examination fee should lié Ipathe candidate before the submission
of the thesis.

The thesis will then be forwarded by Head of th@&éement and Dean of the Faculty
concerned to the Controller of Examinations oflthmversity for evaluation.

19.EVALUATION OF THE THESIS

(@) After submission of the thesis, the supervisorIshi#bmit a panel of subject experts
drawn up in the prescribed form@ppendix-E), not below the rank of Reader
preferably Professor, as examiners including theesusor. The panel as per the
layout in Appendix-E shall contain the names gheilndian and also four foreign
experts, if possible, from the same area of speaiedn. The panel will be placed
before the DRC which will recommend the panel te #xamination Board for
consideration. The DRC may request the Supervisoetise the panel if not found
suitable.

(b) For the teachers who have worked independently owiththe guidance of a
supervisor, the DRC shall submit the names of emamidrawn up in the prescribed
format(Appendix-E) to theExamination Board/ Vice-Chancellor;

(c) The thesis’ shall be examined by a Board of theesmmgners, one internal and two
externals, appointed by the Vice-Chancellor/ExatmmaBoard, if necessary, the
Vice-Chancellor shall have the option to nomindte ¢xaminer(s) from outside the
panel submitted by DRC and the Examination Boatie internal examiner shall
ordinarily be the person under whom the candidate $tudied and worked for the
Ph.D. degree;



(d)

(€)

(f)

The Controller of Examinations shall take such stap deemed necessary to enable
the reports of the examiners to be received askilyuas possible on the prescribed
form 1 (Appendix-F);

The Examiners are expected to send the reporteeiprescribed fornfAppendix-F)
within three months from the date of receipt of tthesis;

On the reports of the Examiners the thesis willeliber provisionally accepted to
(viva-voce) or rejected. The following criteria #H@e adopted for the purpose

(i) If all the Examiners recommend the award of thegree the thesis shall be
provisionally accepted. A minor modification, tygirerror etc. suggested by the
Examiners shall be carried out before the oral exation is arranged.

(i) If all the three examiners do not recommene #ward of the degree of the thesis
shall be rejected and the registration of the adatdishall be cancelled.

(iii) If one examiner recommends the rejection leé tdegree then the thesis shall be
referred to a third examiner to be nominated bywioe-Chancellor from the panel.
(iv) If any examiner recommends revision of thesthethe candidate shall be
permitted only once to revise and submit the thé&die thesis shall be referred to
the same examiner for offering his final recommeiotiaon the thesis which should
only be either recommend for the award or reject it

(v) Individual cases not carried out by the abosgutations shall be referred to the
Examination Board for its recommendation.

(vi) The recommendations of the examiners will beced before the examination
board which will provisionally approve the repdhiesis and recommendation for

oral examination.

20.0ORAL OR PRACTICAL EXAMINATION

(@ If the thesis of the candidate is approved by B# examiners and the
examination board he/she may be required to siafaritten examination, if
so required by any of the examiners, and shall guionan oral or a practical
test.

(b) The date of oral or viva-voce examination will beel in consultation with
the Head of the Department in consultation withak&ernal examiner(s). The
examination will be held in the department durihg working days to ensure
the participation of all faculty members and studen

(c) The ORAL EXAMINATION shall be conducted as ‘OPEN BENCE’ type

examination. The viva-voce or practical examinatstrall be with reference



to the thesis and the special subject which hefgtseoffered. The oral or
practical examination shall be conducted by the DRith two thesis

examiners (internal and at least one externahastembers.

The Viva- voce is an oral defence of the candidatbésis and its purpose can be

summarized as follows:-

(i) It is the means by which the awarding body deteesiwhether the candidate has

fulfilled the requirements for the award and thhedis is of an appropriate

standard;

(i) It provides a mechanism to ensuia the work is candidate’s own.

(i) It helps the examiners determine how tla@ candidate is able to.................... tes/h

research project and enables them to seek ckrdn on, ..........cc.......... research

methods and findings.

(d)

(€)

(f)

If the candidate fails to satisfy the examiners #mel members of the DRC
.................. practical examination, the Exaation Board may, on the
recommendation ..................... examiners #mgl DRC permit him/her to
appear again at the oral or practical examinatfter aix months, but within
the period not exceeding one year date of his/aguré. On the second
occasion, the oral or practical examination shatlude one more examiner
nominated by the Vice-Chancellor. However the penence of the candidate
on the second occasion is “NOT SATISIFACTORY".............. Chancellor,
if he deems it fit, shall refer the remarks of th@miners drawn a prescribed
form (Appendix-G) along with the thesis to the Examination boardfiioal
decision.

The viva-voce or practical examination report ofe tlexaminers shall
indicate.............. thesis meets the requiremepecified in the regulations as
appropriate and ................. a reasoned setemf the examiners’ judgment
of the candidate’s performance.

Examiners have the right to make comments in cenfid to the
University........... report. Such comments shaubd normally be concerned
with the performance of candidate but may covarei@mple, matters which
they wish to draw to .................. the depanttnor of the University.



21.AWARD OF DEGREE

If the performance of the candidate at oral or ficat examination is found
........................... the examiners who candd the examination with the DRC shall
report to Examination Board on the prescribed feAppendix-G). The Examination
Board with its opinion shall report before the Resh Council whose
recommendation will be placed before the coundie Vice-Chancellor on behalf of
the Academic Council, if the Academic ............. in session, shall approve the
award of Ph.D. degree to the candidate and shafleca.............. be published with

the subject and the title of his/her thesis. A deginder seal of the university shall be
subsequently delivered to the candidate.

It is a requirement for the award of the degre¢ ¢im@ copy of a successful thesis

University Central library and one copy in the de&mental library of the concerned
department.

22.PROVISIONS FOR THE INTER-DISCIPLINARY RESEARCH WORK

(a) A candidate interested in inter-disciplinary resbawork and eligible for
registration in research programme in this Unitgrseither under
regulation 1(a) or 1 (b) shall be registered in tepartment offering
Master’s degree in his/her subjects or allied stibje

(b) The Departments possessing the potentiality ofiggicesearch work of inter-
disciplinary nature should define the areas ofteeland allied disciplines
which are to be approved by the Academic Council.

(c) Where the candidates have applied for conductisgareh on a topic of inter-
department/ Inter-Faculty areas and request fanpeisor from another
Department /Faculty the joint DRCs will decide tbeic to be allotted to
the candidate, assign the Supervisor and Co-sigoervineeting the
requirements as in regulation 2, fix the place ofknand also the quantum
of the research work to be carried out by the catéi

(d) The joint DRCs will assess the candidate’s suitigbihnd eligibility for
registration in a department for working on aniisgtisciplinary topic.

(e) After registration of such candidates, their pregrevill be monitored by an

Advisory Committee to be constituted by the joilR@s and approved by



the Vice-Chancellor. This Advisory Committee willoresist of the
Supervisor, Co-supervisor and some other teachesm fthe two
departments belonging to the same area of resegyebialization.

() After the registration of such candidates, the pgi®) progress report,

forwarding of thesis, evaluation of the thesis, avivxoce or practical
examination, etc, is to be done by the main supervas well as the Co-
supervisor, who would have equal status in all enatpertaining to the
supervision of submission and evaluation of thesitheas per the
regulations stated above for the candidates registender one supervisor.

REGULATIONS GOVERNING THE DEGREE OF DOCTOR OF

SCIENCE (D.Sc.) AND DOCTOR OF LITERATURE (D.Litt.)

1. ELIGIBILITY FOR REGISTRATION

(@)

(b)

()

(d)

(e)

A candidate, who has obtained the Ph.D. degrethefUniversity
“recognized for the University Grants CommissiorG@), may apply
for registration as a candidate for the D.Sc. oLitD. degree. A
number of good research publications in the ardassher research in
refereed journals is essential.

A candidate without the Ph.D. degree may applyrémistration the
D.Sc. or D. Litt. degree at least six sessionsr &fegshe obtained the
Master’'s degree securing at least 60% marls ineagge provided, in
the opinion of Research Council the candidate haslemvaluable
research contributions to the subject in whichlmeils applying for the
registration. A number of good research publicaionthe area his/her
research in refereed journals is essential.

All employees engaged in research work in varioepddtments of
this University under sponsored research schenwmsfts shall be
eligible to enrol themselves as D.Sc. or D.Litthaars while
continuing to hold their posts provided they futfie conditions as laid
down in1(a) and 1(b) of this regulation and further their registration
for D.Sc. or D.Litt. will not interfere with themormal work.

The University employees other than those covereteul(c) of this
regulation shall have to take leave for a yeahalast year of his/her
research provided they fulfil the requirements efistration as
mentioned above.

A foreign national desirous of getting himself/ $adf registered in the

research programmes of the University shall haveltiain research



visa & as per the guidelines of the HRD Ministry ®@bvernment of
India.
2. ELIGIBILITY OF THE SUPERVISOR
@) Every candidate for the D.Sc. or D.Litt. oEgy registered under
1(a),1(b),1(c),1(d) and 1(e) shall be required &oryc on research work in
his/herown subjector allied subject at least for three years from date of
his/her registration under the guidance of a supervelonging to his/her
own subjectFaculty or allied subject/Faculty to be appointed by the
Research Council may permit a candidate of thisséhsity to work under an

approved supervisor or allied Faculty / anothendrsity.

The supervisor under whom a candidate proposesatoy @n research

programme must satisfy the requirements as under:

(b) The proposed supervisor must hold a substantivhiteg position either in the
cadre ofReader or Professorand must possess a Ph.D. degree in relevant
areas of research in which he/she proposed to \#epethe candidate. The
proposed superdisor should have a minimum figé original research
publications in the relevant areas of researcheréferred journals; excluding
the research papers he/she published from hishér. Fhesis.

(c) Teachers of this University as defined in 2(a) lofs tregulation may be
recognised as supervisor even if he/she does na& RA.D. degree but
have 15 years of service in the University and heakable research
contributions in the form of published research grap at leasseven

original research publicationsin the refereed journals.

(d) Teachers/Scientist in the cadre equivalent to Reamte Professor and
employed in technical Institutes in the jurisdiatiof the University and
imparting courses leading to post graduation degfekis University and
possessing published research papers in the mfgyugnals to his/her
credit and having 10 years of postgraduate teacbkpgrience may be
considered for supervising Ph.D. programme eithedependently or in

association with the teachers of this University.



(e) A retired teacher of this University carrying qeossored-research projects of
the state Government/Central Government/ UGC/ CEBIRIAR/ ICSSR/
ICHR etc as a Principal Investigator may also hesaered for
supervising D.Sc. or D.Litt. programme provided spensored project

shall continue for at least two years.

The teachers of another University who are appdiate Scientists under
research projects in this University shall be élgito guide D.Sc. or
D.Litt. scholars provided they hold on their subsitee posts and are
otherwise qualified to do so.

(H Scientists/Scientific Officers/Research OfficerskesBarch Fellows under
research projects/research centres of this Uniyes$iall be eligible to
guide D.Sc. or D.Lit. scholars provided their appawient in the University

is for a period of not less than five years andaherwise qualified to do
so.

(g) Teachers of this University shall also be permitiedyuide D.Sc. or D.Litt.
scholars registered in other Universities proviggedhere is a vacancy
with the guide to the candidate intends to work) {fne sponsoring
University seeks previous permission in the maged (iii) the concerned
Departmental Research Council approves.

(h) Supervisor should not be related with the candidate

WHERE SUEERVISOR NOT REQUIRED

Teachers of this University, who possess Ph.[Qreseand have done some
research work and contributed research paperseosuthject in the refereed journals (at least
four single authored papers), may be allowed toyaam the research work under 1(b)’ of this
regulation without the guidance of a supervisothi# Research Council considers his/her
contribution sufficiently valuable.
INSTITUTIONS WHERE RESEARCH WORK CAN BE DONE
A candidate may be permitted to pursue researajramoin any of the following institutions:

(a) The University departments of the University.



(b) The departments of the constituent college$ wibst graduate teaching and having
necessary facilities for carrying on research legdo D.Sc. or D.Lit. in the branch of study
concerned.
(c) National or Regional Research Institutions wblt Sector or well equipped R & D
department in private sector undertaking and aféli to this University for post- graduating
teaching.
NUMBER OF CANDIDATES
(a) Ordinarily there shall not be more thaix scholars (Ph.D., D.Sc. D.Litt. taken
together) at a time under a Professor and not rtiae four under a Reader.
Teachers of this University enrolled as D.Sc. dtitR.scholars shall be counted
within the quota prescribed.
(b) The teachers of this University who have registdfemselves as D.Sc. or D.Litt.
scholar shall not be assigned any D.Sc. or D &dtholar.
CATEGORIES OF REGISTERED CANDIDATES
There shall be three categories of registered D.Bd.itt. candidates:
(a) Full time candidate
(b) Part time internal candidate
(c) Part time external candidate
FULL TIME CANDIDATE: All research scholars who pursue full time studyhiis
University shall come under this category.
PART TIME INTERNAL CANDJDATE: Candidates who are employed in the
University service and are actively engaged inrdsearch in addition of their regular
work shall belong to this categories.
PART TIME EXTERNAL CANDIDATE: All candidates working in the colleges
of other University or in Research Organization®vG Departments or Industrial
units and are pursuing Ph.D. Programme in the Usiitye while continuing in their
job shall belong to this category. The shall pursegearch both in their place of
employment and in the University. These candidshedl spend 6 months in spells of
not less than one month at a time in this Universiith supervisor during their
research period. External candidate should have idmum of two years of
professional experience after the post-graduatbfigations.
DURATION OF THE RESEARCH PROGRAMMES
A candidate registered for D.Sc. or D.Litt. shall/b to submit the thesis as per the following

schedule.



Category of the Candidates Minimum duration Maximauration
Full Time 3 Years 5 Years

Part Time Internal 4 Years 5 Years

Part Time external 4 Years 5 Years

Residential Requirements

A full time candidate registered for D.Sc. or DtLidegree shall put at two hundred of

attendance with the supervisor in the departmeminguhis/her research programme. A

................ by the candidate, countersignedigyervisor and Head of the department, drawn
up on described fornfAppendix-B) will be part of the thesis. For other categories of

registration the duration will state the requiréiegrdance.

SYNOPSIS OF THE PROPOSED WORK

Every candidate shall submit his/her applicatianrémistration in the doctoral programme on
described form“APPLICATION FORM FOR REGISTRATION IN RESEARCH
PROGRAMMES” (Appendix-A) along withfive copiesof the synopsis of the proposed

research work prepared as the guideline statdteiform.

REGISTRATION PRCEDURE
(a) The applications for research programmes will leepted in the University either in
July or in January in each academic session. The dates for submisgiome
form, pre-registration seminar in the concernedadepents, and final submission
registration forms in the University shall be newf by the Registrar in the
beginning of each academic session. The candidbasisous of registration in
D.Sc. or D.Litt. programme shall submit the filled-prescribed form to the

concerned department along with the necessary stipgpdocuments.

(b) There shall be @epartmental Research Council(DRC) in each department to
scrutinize and process the D.Sc./ D.Litt. applmatiorms. The DRC will prepare
the list giving emphasis whether the work couldcheried out in the University
with the available infrastructure. The DRC shalhsist of a chairman and five

faculty members as stipulated below.



Chairman: Head of the Department
Members: 3 Senior Professors by rotation according to seniority every two
years2 Reader by rotation according to seniority every
two years.
Note - In case the teachers in the department are noteaggquirement, the DRC shall be
constituted with the existing teachers in the Ursiig Department, total number of members

not exceeding five.
The DRC shall appoint one of its members as Secreyaand Convener.

(c) PRE-REGISTRATION SEMINAR : After the scrutiny of the D.Sc./ D.Litt.
registration forms, the candidate will be informredeast one week in advance to
present his/her synopsis ‘in open pre-registratt@minar to be held in the
department, the date of which will be fixed in coltation with Dean of the
Faculty concerned. Participation of the Dean ofRfheulty, members of the DRC,
other Faculty members of the department and Pu@ests will be ensured by the
Head of the Department. The research plan and si;opthe proposed research
programme will be discussed and, if found acceptadtall be recommended to
the Research Council of the University for finapegval.

(d) DATE OF REGISTRATION: The date of successful Pre-Registration Semirgt sh
be taken as the provisional date of registratiobjesit to the approval of the
Research Council.

(e) APPROVAL OF RESEARCH COUNCIL: All the applications for D.Sc. / D.Litt.
registration will be considered by the Researchricdwand the Research Council
will decide finally whether such permission for istgation be given. The
candidate will then be asked to deposit the retuisegistration fee. The
University will then notify the decision of the Resch Council giving the name
of candidate, name of supervisor, topic of reseaFatulty of registration, the
place work and the effective date of registration.

11.MODIFICATION OF RESEARCH SCHEME
A Candidate registered for the D.Sc. or D.Litt. egmay be permitted to modify
the scheme of his/her research work or the natuseape of his/her subject with



the express permission of the DRC and the Res&zwaincil at least six months
before the expected date of submission.
12. CHANGE OF SUPERVISOR
Only under unusual situations change of supervisay be permitted by the
Research Council subject to the ‘No Objection Gedie’ from the previous
supervisor stating therein the reasons of changd #me subsequent
recommendation of the DRC. The thesis can be stdunitnder new supervisor
only after one year of the change of supervisoe $tipervisor under whom the
candidate is willing to carry on his/her researobjgrt should have experience of
guiding successful research work at the doctoxal land is otherwise qualified to
do so. The Candidate can also change his superwgbrthe permission of
Research Council provided he submits genuine reaeort for the consideration
of Research Council.
13. MONITORING PROGRESS OF CANDIDATE
The DRC shall arrange for the candidate to makeegagmtation of his/her work once
in a year before the faculty members of the Uniyerdepartment. Suggestions, if
any, from the members of the DRC and the faculgg@nt may be incorporated in the
work. The DRC will prepare a progress report onghescribed forn{Appendix-C)
for onward transmission to the Research Council.
14. CANCELLATION OF REGISTRATION
The registration of a candidate whose progressoisfaund satisfactory as per the
recommendation of supervisor and the DRC will becetled. Also the D.Sc. / D.Litt.
registration shall be automatically cancelled ié teubmission date of the thesis
exceeds the maximum period stipulated for the reeeprogramme as in 7 of this
regulation.
15.PRE-SUBMISSION SEMINAR
Before submission, the candidate shall be requogaesent his/her research findings
in a pre-submission seminar organized by the corecedepartment on the request of
the candidate and supervisor that the research wgodomplete as per proposed
sSynopsis.
For the pre-submission seminar, a candidate will beequired to submit the
following:
(a) Five copies of the summary of the research workpleted

(b) Draft copy of the thesis complete in all regpec



(c) Reprints (three copies), of published/accepestarch papers based on the work
embodied in the thesis.

Head of the concerned department, after the recéifite above documents,
shall fix a date pre-submission seminar in consiohavith the concerned Dean of the
Faculty during working of the department to enstire presence of Dean of the

Faculty, supervisor, and members of DRC, facultyniners and students.

THESIS GENERAL COMPOSITION
(a) thesis for the degree of D. Sc. / D.Litt. shall :—

i. be composed upon some special portion of the suijeied in the candidates
application;

ii. embody the result of research;

iii. show evidence that it is a substantial contributiowards advancement of
knowledge; that it is original in the sense of digering a new avenue of
research or of making a marked and distinct advamcehe result of
previous investigation or of imparting a new intetgtion in the facts or
theories already known so as to reveal a new agifebe knowledge. It
shall also be satisfactory in presentation so $daaguage, style and form
are concerned.

iv. not be a work done conjointly with any other perdout it shall be work the
candidate alone.

v. be a work of high merit from all points of view.

vi. include an abstract not exceeding 700 words; Tistradi should concisely
state what was done, how it was done, principalligs and their
significance.

vii. include reprints of published/accepted researchersapased on the work
included in the thesis.

(b) A candidate shall indicate clearly and extensivelyn the preface to his/her thesis
and specifically in notes, the following: -
I. the source from which information is taken;
il. the extent to which he/she has availed himselféiiecs the work of
others and the portion of the thesis which he daionbe original and
iii. whether his/her research has been conducted indepiy, or under

advice, or in co-operation with others.



iv. in what respect his/her investigations appear ta/ler to tend to the
advancement of knowledge.

(c) Every candidate must also forward with his/her thes: -

I. A ‘DECLARATION’ from the Supervisor about his/her attendance at
the place of work (Appendix-B);

il A ‘CERTIFICATE ’ from the Supervisor drawn up in prescribed form
(Appendix-D) that the subject matter of his/her thesis is cne of
work done by candidate himself/herself indepengenthder his
guidance and that the contents of his/her thesisidi form a basis of
the award of any previous degree to him/her omigbady else to the
best of his knowledge.

iii. The testimonies by Supervisor and the Head of tlepaliment
mentioning that the candidate, in habit and chara& a fit and proper
person for the degree of D.Sc. or D.Litt.

Provide that in cases of teachers, who have no geeed Supervisors, the
testimonies of the Head of the Department in wheelis working as well as the Dean
of the Faculty shall be required

THESIS FORMAT

A thesis composed as per the guidelines above rheaspresented for

examination in a final form in typescript or prov 8.5"x 11" page with 12-point type

and 1.5 lines-spaced,

Containing approximately 350 words with one inchrgings all around and be
in hard-bound form. lllustrations and tables shdwddpreferably placed exactly where

they are to appear within the text.

All thesis pages, footnotes, equations, and reéa®rshould be labelled in
consecutive numerical order. lllustrations and d@abkhould be cited in text in

numerical order.

A numbered list of references must be providechatend of the thesis. The
list should be arranged in the order of citatiortart, not in alphabetical order. List

only one reference per reference number.



18. SUBMISSION OF THE THESIS

The concerned Head of the Department shall forwlaedapplication for submission
of thesis along with the report of pre-submissiemmar to the concerned Dean of the
Faculty within a week and the Dean shall forwamre $ame to the Registrar of the University.
The Registrar will present the above mentionedvealie documents of the candidate before

the Vice-Chancellor for his order for submissioritaf thesis.

Registrar after obtaining order of the Vice-Chalwelill issue a letter to the
candidate concerned to submit the thesis to therGleT of Examinations within a month of
the receipt of the letter. A copy of the letterlkléso be sent to supervisor, concerned Head
of the Department and the Dean of the Faculty. rAdtampletion of all research work, the
candidate shall submit four copies, printed or wyqten, of his/her thesis along with four
copies of the abstract. Examination fee shoulddie py the candidate before the submission
of the thesis.

The thesis will then be forwarded by Head of th@&éement and Dean of the Faculty
concerned to the Controller of Examinations ofltimeversity for Evaluation.

19. EVALUATION OF THE THESIS
(a) After submission of the thesis, the supervisioall submit a panel of subject experts
drawn up in the prescribed forméAppendix-E), not below the rank of Professor as
examiners. The panel as per the layoappendix-E shall contain the names of eight Indian
and also four foreign experts if possible from $laene area of specialization. The panel will
be placed before the Examination Board/Vice-Chadocébr consideration. The DRC may
request the Supervisor to revise the panel if oohd suitable;

(b) For the teachers who have worked independevitlyout the guidance of a Supervisor,

the DRC shall submit the names of examiners drgwim he prescribed form@ppendix-

E) to Examination Board/Vice-Chancellor;

(c) The thesis shall be examined by a Board ofetleeternal examiners appointed by the
Examination Board/Vice-Chancellor. If necessary, the Vice-Chancellor shall have the
option to nominate the examiner(s) from outside gaael submitted by the DRC and the

Research Council.

(d) The Controller of Examinations shall take such stap deemed necessary to enable
the reports of the examiners to be received asklyuas possible on the prescribed

form.



(€)

(f)

(Appendix-F);

The Examiners are expected to send the reportgipriescribed form (Appendix- ..)

within three months from the date of receipt of tthesis;

On the reports of the Examiners the thesis willeliber provisionally accepted (to

viva-voce) or rejectedlhe following criteria shall be adopted forthe prescribed

form

I. If all the Examiners recommend the award of thereegthe thesis
provisionally accepted. A minor modification, tyginerrors etc. by the
Examiners shall be carried out before the oral exatnon is arranged;

il If all the three examiners do not recommend therdwéthe degree of thesis

shall be rejected and the registration of the ahatdishall be cancelled;

iii. If one examiner recommends the rejection of thaekeghen the thesis shall
be referred to a third examiner to be nominatedhieyVice-Chancellor to the
panel;

Iv. If any examiner recommends revision of the thekes ¢andidate shall be
permitted only once to revise and submit the theSlse thesis shall be
referred to the same examiner for offering his Ifircommendation in the
thesis which should only be either recommend feraward or reject to;

V. Individual cases not carried out by the above &gt shall be referred to the
Examination Board for its recommendation.

Vi. The recommendations of the examiners will be pldesfdre the examination
board which will provisionally approve the reporidarecommendation for
oral examination.

20.ORAL PRACTICAL EXAMINATION

(a) If the thesis of the candidate is approvedlbtha examiners and the Examination
Board, he/she may be required to sit for a wriggamination, if so required by any
of the examiners, and shall submit to an oral praatical test.

(b) The date of oral or viva-voce examination Md fixed in consultation with the
Head of the Department in consultation with theeexdl examiners. The examination
will be held in the department during the workirays to ensure the participation of
all faculty members and students.

(c) The ORAL EXAMINATION shall be conducted as ‘OREDEFENCE’ type
examination. The viva-voce or practical examinatstrall be with reference to the



thesis and the special subject which he has offdried oral or practical examination

shall be conducted by the DRC with two thesis exa&ns as the members.

The viva-voce is an oral defence of the candidategsis and its purpose can

be summarized as follows:-

It is the means by which the awarding body deteesiwhether the
candidate has fulfilled the requirements for theamvand that the
thesis is of an appropriate standard;

It provides a mechanism to ensure that the wodaiglidate’s own.

It helps the examiners determine how far the catdids able to talk
about his/her research project and enables theseeto clarification on

candidates research methods and findings.

(d) If the candidate fails to satisfy the examiners #melmembers of the DRC at

the oral or practical examination, the Examinat®oard may, on the
recommendation of the examiners and the DRC pdrimither to appear
again at the oral or practical examination aftgrmopnths, but within the
period not exceeding one year following the datisfher failure. On the
second occasion, the oral or practical examinatimard shall include one
more examiner nominated by the Vice- Chancellorweler, if the
performance of the candidate on the second occa&oriNOT
SATISFACTORY” the Vice-Chancellor, if he deems it fit, shalleethe
remarks of the examiners drawn on the prescribegh f(Appendix-G)
along with the thesis to the Examination Boardtifar final decision.

(e) The viva-voce or practical examination report af #txaminers shall indicate

whether the thesis meets the requirements spedifi¢gke regulations as
appropriate and shall include a reasoned staterokrthe examiners
judgment of the candidates’ performance.

() Examiners have the right to make comments in cenfid to the University in

a separate report. Such comments should not ngrimalconcerned with
the performance of the candidate but may cover,efaample, matters
which they wish to draw to the attention of the a®ment or of the

University.



21. AWARD OF DEGREE

If the performance of the candidate at oral or ficat examination is found

“SATISFACTORY” the examiners who conducted the ewation with the DRC

shall report to the Examination Board on the piiescr form (Appendix-G).The

Examination Board with its opinion shall then plalce report before the Research

Council whose recommendation will be placed betbeacademic council. The

Vice-Chancellor on behalf of the Academic Couniithe Academic council is

not in session, shall approve the award of D.S®.aitt. degree to the candidate

and shall cause his/her name to be published wighsubject and the title of
his/her thesis. A degree under the seal of the &Jgity shall be subsequently
delivered to the candidate.

It is a requirement for the award of the degre¢ dim& copy of a successful thesis

is placed in the University Central Library and oc@py in the departmental

library of the concerned department.
22.PROVISIONS FOR THE INTER-DISCIPLINARY RESEARCH WORK .

(a) A candidate interested in inter-disciplinary resbawork and eligible for
registration in research programme in this Unitgrseither under
regulation 1(a) or 1(b) or 1(c) or 1(d) or 1(e) Ithee registered in the
department offering Master’s degree in his/her ectopr allied subject.

(b) The Departments possessing the potentiality of ingidesearch work of
interdisciplinary nature should define the areasreifited and allied
disciplines which are to be approved by the Acadgdauncil.

(c) Where the candidates have applied for conductisgareh on a topic of inter-
department/ inter-faculty areas and request farpeiwisor from another—
Department/ Faculty the joint DRCs will decide tbeic to be allotted to
the candidate, assign the Supervisor and Co-sigoervineeting the
requirement as in 2 of this regulation, fix thegalaof work and also the
guantum of the research work to be carried ouhbycandidate.

(d) The joint DRCs will assess the candidate’s suitigbihnd eligibility for
registration in a department for working on anitsciplinary topic.

(e) After registration of such candidates, their pregrevill be monitored by an
Advisory Committee to be constituted by the joilRCs and approved by
the Vice-Chancellor. This Advisory Committee willoresist of the



Supervisor, Co-supervisor and some other teachesm fthe two
departments belonging to the same area of resegyebialization.

() After the registration of such candidates, the pgi®) progress report,
forwarding of thesis, evaluation of the thesis, avivxoce or practical
examination, etc, is to be done by the main supenas well as the Co-
supervisor, who would have equal status in all enatpertaining to the
supervision of submission and evaluation of thesitheas per the

regulations stated above for the candidates registender one supervisor.



Application for Registration in Research Programme
University Name of Univeysit
Monogram
APPLICATION FROM FOR REGISTRATION IN RESEARCH PROGR MME

Research Programme

Please affix a (Please tick one)

passport size recent

photography duly
attested by the

concerned H.O.D.

Faculty: ........cccoovviieeeeeeee,

Area Of SPeCialiZation: ............uuuueenes e e e e e e e e e e e e e e e e Title of the proposed
FESEAICH WOTK: ...ttt

ABOUT THE CANDIDATE

(To be filled by the candidate)

(Attach the attested copies of all the relevandentials)

Degree Division| Subject (s) Year of % of marks | College/
/ Class Completion | secured University

B.A./B.Sc./ B.Com

M.A./M.Sc./M.Com

Ph. D.(if applicable)




APPENDIX-A
Application for Registration in Research Programme
University Name of University
Monogram

APPLICATION FROM FOR REGISTRATION IN RESEARCH PROGR AMME

Research Progre

(Please tick one) Ph'P'
Please affix a D.Litt.

passport size recent D.Sc.
photograph duly
attested by the

concerned H.O.D.

ST U] o] =T ! o
Faculty: ........cccooeiviieeeeee e,

Area Of SPECIAIIZALION: ......oeiiiiiiiiiii s et e e e e e e e e e e e e eeeeas

ABOUT THE CANDIDATE

(To be filled by the candidate)

0 1 =1 0 1

(Attach the attested copies of all the relevandentials)

Degree Division / Subject (s)| Year of % of College
Class Completion | marks /University
secured

B.A./B.Sc./ B.Com

M.A./M.Sc./M.Com

Ph. D.(if applicable)




*Title Of the Ph. D. theSISi- ...eeiiiiiiiiieeeee e
4. Specialization at the Master's I8VEl: ... e

5. Previous research work done as evidenced bygatibhs, if any:-
(Attach copies of publications)

6. Whether any application for research work wadsystted previously to this University or
any other University, if so with what result?

7. Details of teaching experience:-

Post-Graduate: years;

Undergraduate: years

College / University: tails otteag experience:-

8. Number and year of registration of this Univigtsi

9. Are you employed? If yes, give details of yoonpdoyment mentioning the nature of job,
designation, etcAftach ‘no objection certificate’ from a personatjanization who is authorized to do)

10. Have you qualified for NET, JRF, GATE, etc.®df give details.

11. Are you recipient of any financial assistancéhie form of scholarship/stipend, etc.? If
S0, give details.

ABOUT THE SUPERVISOR
(To be filled by supervisor)

To be filled by the candidate of D.Litt. / D.Scogramme

I = 1101 RPN

13. Address Of COIMESPONUENCE: ......uuuuiiiis ittt e e e e e e e e e e e e e e eeeeeeeeeeees
Telephone:.........cccovviiiiiiiicieen. Faxi. i cEmaili......

14.DesSigNation:.......ccceeeeeeeeeieiieeiiieeee s e

15.Teaching experience: P.G.................... years;......cccvvevunns U.G.................years



16. Academic records:
(Attach copies of credentials)

Degree Division / Subject (s)| Year of % of College/
Class Completion | marks University
secured

M.A./M.Sc./M.Com

Ph. D

Title of the Ph.D. thesis:

Specialization at the Master’s level:

Specialization at the Doctorate level:

17. Research experience............... years; Place of WOrk:..........ccuvvvmmmeeeneeeenn.
Research publications:
(Attach reprints of best five recent publications)

(a) National refereed joumal

(b) International (Foreigefereed journals:

(c) Proceedings of the Nagilcend International Conferences:

(d ) Books (Text as well asf&ence):

18.Number of Ph.D. students already received degmeeking under your
supervision:

19. Number of Ph.D. students currently enrolled:

ABOUT THE SYNOPSIS

Whether statement of the problem (synopsis) on hvhie/she proposes to work has been
enclosed. The synopsis must contain the sectiools as: State-of-the-art; Problem to be
investigated; Objective of the investigation andiraiion; Hypothesis; Research design and
methodology; Tools to be used in the collectiondata; Significance of the study; Its
relevance to the present day problem and needeosdbiety, Contribution to the existing
knowledge; Future work; Related references; etc.

(Attach six copies of synopsis)

20. Availability of the infrastructure and facilitie$ the proposed place of work in
relation to the proposed synopsis. Give details.



21.Whether any collaboration in the form of librargbbratories, etc. is required from
another Institution. If so, give details includinige ‘Certificate’ from the authorized
person of the Institute / Head of the Departmedhiversity allowing the candidate to
use the facilities.

22.Name at least SIX eminent persons in the areaagqsed research work in India and
abroad to whom the proposed synopsis may be rdférepinion.

23.DECLARATION by the candidate:

| hereby declare the particulars furnish by me aoerect. | am aware that any incorrect
information may lead to cancellation of my regisiva. | promise to abide by rules and
regulation of the University.

Date: Signature of the candidate

Place:

24. CONSENT OF THE SUPERVISOR:

| hereby give my consent to supervise the candidatde proposed synopsis leading to
Ph.D. / D.Litt. / D.Sc. degree of the Universityutther certify that the synopsis referred
above, to the best of my knowledge and informatibas not been published and
submitted elsewhere for the award of any diplomdegree.

Date: Signature o®hpervisor

Place:




PROCESSING OF THE APPLICATION

25. Forwarding note of the departmental Research Cbunci

26. Forwarding note of the Head of the University Démpant.

27. Forwarding note of the Dean of the Faculty.

28. Forwarding note of the Research Development Board.

29. Recommendation of the University Research Council.

NOTE: The admission in the research Programme of thevadsity is subject to the
provisions of the Regulations for Ph.D./D.Sc./DLLaf the University and the guidelines
issued by the University from time to time in comfaty with its Act, Statutes and
Regulations.



APPENDIX-B
Declaration of Attendance to be furnished by thpe®usor

DELARATION OF ATTENDANCE

Declare that the thesis entitled IS
my own work conducted under the supervision of Dr. of
the Department of of le@®l

Of v, University. | have put in more than__ days of attendance at the

place of work and with the Superior. | further deel that to the best of my knowledge the
thesis does not contain any part of work which basn submitted for the award of any

degree or diploma within this University or in aotyer University within proper citation.

Signature of the Supervisor Full signature of the candidate

Forwarding note of the DRC.



APPENDIX-C

Progress Report of the Candidate
(To be furnished by the candidate & Supervisoanif)

PROGRESS REPORT OF THE CANDIDATE
(Report period )

Name of the candidate:

Regn. No & Date of doctoral registration:

Thesis Title:

Place of work:

Name of Supervisor(s) with designation & address:

Progress report should be grouped under the faligwheadings and submitted in
guadruplicate to the chairman of the DRC:

. OBJECTIVE OF THE RESEARCH PROJECT

. OUTLINE OF THE IMPLEMENTATION METHODOLOGY

. WORK DONE

. WORK TO BE DONE

. EXPECTED TIME OF COMPLETION

. DIFFICULTIES IN IMPLEMENTATION OF THE PROJECT

. SUGGESTIONS NEED TO BE CONSIDERED BY THE DRC ANDRESEARCH
COUNCIL

8. DETAILS OF RESEARCH PAPERS PUBLISHED/ACCEPTED &
CONFERENCES/SEMINARS ATTENDED

9. CONCLUSIONS

N o ok WwWN PR

SIGNATURE OF THE CANDIDATE

Place:
Date:

REMARKS & FORWARDING NOTE OF THE SUPERVISOR
(With signature, date & place)

REMARKS & FORWARDING NOTE OF THE DRC
(with signature of all members including chairman)



APPENDIX-D
Certificate to be furnished by Supervisor

CERTIFICATE
This is to certify that the research work reportad this thesis entitled

" is an authentic record of the

research work independently carried out by Mr./Kigss

registration number at under my guidance

and supervision, in fulfilment of the requiremefisthe award of Ph.D./D.Sc./D.Litt. degree

in the Faculty of of University,

and further that no part thereof has been predeelsewhere for any other degree or
diploma.

| further certify that inhabit and character, Mrr&vIMiss

is a fit and proper person for the award of a PH.D.Sc. / D.Litt. degree of
University,

Signature of Supervisor
Name, Designation & Address of Supervisor
Place:

Date:



APPENDIX-E
Panel of Examiners to be furnished by Supervisor

PANEL OF EXAMINERS

Following is the panel of examiners to adjudicatehe t Thesis entitled

“written by Mr. Mrs./ Miss Regn. No.
& Date of doctoral registration: for the award of degree of
in the Faculty of
University,

Candidate’s area of specialization:

Candidate’s place of research work:

Name of Supervisor with designation & address:

Panel of Examiners

Foreign Examiners:-
(at least 4 names to be suggested)

1.Name: - Designation:
Postal Address:

Specialization:
Email address: Telmphax:

2. Name: - Designation:
Postal Address:

Specialization:
Email address: Telephax:




3.Name : - Designation:

Postal Address:

Specialization:

Email address: TelepRax:

4. Name : - Designation:

Postal Address:

Specialization:

Email address: Telephax:

Indian Examiners:

(at least 8 names covering all the regions of the watry are to be suggested)

1. Name : - Designation:

Postal Address:

Specialization:

Email address: Telephax:

2. Name : - Designation:

Postal Address:

Specialization:

Email address: Telephax:

3. Name: - Designation:

Postal Address:

Specialization:

Email address: Telephax:




4. Name: - Designation:
Postal Address:

Specialization:
Email address: Telmphax:

5. Name: - Designation:
Postal Address:

Specialization:
Email address: Telephax:

6. Name : - Designation:
Postal Address:

Specialization:
Email address: Telephax:

7. Name : - Designation:
Postal Address:

Specialization:
Email address: Telephax:

8. Name: - Designation:
Postal Address:

Specialization:
Email address: Telsphax:

Signature of the Supervisor



REMARKS AND FORWARDING NOTE OF THE DRC

The Departmental Research Council (DRC) in its mgeheld on at

in the University Departnuént approves the

panel of examiners and recommends the same toghae &f the Faculty of

for necessary follow-up action. As per the regoladi the panel of examiners is to be
considered by the concerned postgraduate ReseanafciCbefore appointment is made by

Vice-Chancellor. Two external and one internal eixemare to be appointed.

Name & signature of the DRC members
1.

2
3.
4
Signature of the DRC chairman

REMARKS AND FORWARDING NOTE OF DEAN OF THE FACULTY:

Signature of the Dean of the Faculty

FOR OFFICE USE ONLY
All addresses are complete and carry other negessdormation. Opinion of the

postgraduate Research Council may be sought.

Controller of Examinations

Date:



Conclusion: Does the thesis contain a carefully written desion, summarizing what has

been done and why it is interesting and usgfittach additional sheet, if required)

Future direction: What are future directions for the research priesEh(Author’s opinion

and your opinionjAttach additional sheet, if required)

Significance: Does the thesis contain important new resultsPlikely to make significant

impact on current researcf®tach additional sheet, if required)

Viva-Voce examination: Please set at least five questions relevant tdfitigengs in the
thesis, which the candidate shall be required swan during open viva-voce examination.

(Attach additional sheet, if required)

Recommended / Not recommended / Revised:
(Please specify in detail in reference to the Raguhs, relevant extract of which is given
overleaf)

Signature of the Examiner with Seal
Place:
Date:



APENDIX-G

Viva-voce or practical Examination Report Form

REPORT ON THE VIVA-VOCE OR PRACTICAL EXAMINATION

Name of the candidate:

Regn. No & Date of doctoral registration:-
Thesis Title:
Place of work:

Name of Supervisor(s) with designation & address:

In viva-voce examination, the examiners and the DR to ensure that the:

1. work reported in the thesis has been writtethigycandidate;

2. candidate is familiar with the subject mattedamhatever is written in the thesis;

3. Candidate is able to clarify the research methahd findings in reference to the
guestions/comments raised in the reports of extennd internal examiners.

4. Candidate is well conversant with the statehefart.

5. thesis in totality is of an appropriate standard

The viva-voce examination of the candidate referabve was held in the University

Department of on at in pursuance
of the University office letter vide no. dated

Dr. from , as an external examiner
and Dr. as an intexahiner were present besides the

members of the DRC and the members of the faculty.

General remarks

Specific remarks, if any
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PART II: STATUTES
1. GENERAL CONDITIONS OF SERVICE OF EMPLOYEES OF
THE PATNA, BIHAR, RANCHI, BHAGALPUR, MAGADH,
L.N. MITHILA & K.S.D. SANSKRIT UNIVERSITIES.

[Approved by the Chancellor on 20-09-1980 videtéieho. BSU 36/80-5270 GS (1) dated
18.11.1980]

CHAPTER 1
GENERAL CONDITONS OF SERVICE
Section 34 (I) Name of the Statutes.

1. These Statutes may be called Service Statutixe ddniversity and they shall apply

to all such persons as are in the service of theddsity.

2. Unless there is anything repugnant to the stibjecontext, the terms used in these

Statutes, shall have the meaning as set forth below

0] ‘Average Pay” means the average monthly payhedrduring the twelve
complete months immediately preceding the montihich the event occurs
which necessitates the calculation of average lpanp pay was earned during
a portion of the aforesaid twelve months, suchiporshall be excluded from
the calculation and the average pay shall be datednby the pay earned

during the remaining portion;

Note—The expression “the twelve complete months immetigireceding”

used in this definition should be interpreted atsr. Thus any period or
periods, during which a university Servant may haeen on leave, or on
joining time, should be excluded, if no “pay” isadm during such period or
periods. But the emoluments drawn during vacatlmna University Servant
of a vacation department should be treated as mayndon duty, and should

be taken into account in calculating the average pa

(i) “Foreign Service” means a service in whiclyaiversity servant receives his

substantive pay, with the sanction of the Syndidaten any other employer;



(i)

(iv)

(v)

(vi)

“Holiday” means a holiday prescribed or cédd by the Syndicate of the
University and in relation to any particular officdepartment, institute or
college a day or days on which it is ordered by We- Chancellor to be

closed;

“Inferior Service” means any kind of serviaghich may be specifically
classed as such by the Syndicate from time to tand,the maximum pay of

which does not ordinarily exceed. Rs. 300.00 a tmont

Leave Salary means the monthly amount paichbyuniversity to a University

servant on leave;

‘Lien” means the title of a University servatd hold substantively, either
immediately or on the termination of a period oripés of absence, a
permanent post, including a tenure post, to whiehhlas been appointed

substantively;

(vii) “Month” means a Calendar month. In calculgtia period expressed in terms of

(viii)

(ix)

month and days, complete calendar month, or monttespective of the
number of days in each should first be calculated edd number of days

calculated subsequently;

“Officiate”—A University Servant officiatesn a post when he performs the
duties of a post on which another University setvenids a lien. A University
servant may, however, be appointed to officiata Wacant post on which no
other person holds a lien, by the authority commtete make a substantive
appointment on the vacant post;

“Pay” means the amount drawn monthly by avénsity servant as:

€)) the pay to which he is entitled by reasonisfgosition in a grade of

pay;
(b) special pay and personal pay;

(© any other recurring emoluments which may becHjgally classed as

pay by the Statutes;



x) “Permanent post” means a post carrying a defirate of pay and sanctioned

without limit of time;
(xi)  “Personal pay” means pay granted to a Uniteservant:

€)) to save him from a loss of substantive payespect of a permanent
post other than a tenure post due to any redudficGuch substantive

pay otherwise than as a disciplinary measure; or
(b) in exceptional circumstances on other persooasiderations;

(xii)  “Probationer’ means a University servant éayed on probation in or against

a substantive vacancy in a particular cadre.

Note—The term does not include a University servant Wwblas a permanent

post substantively and is merely appointed on grob&o another post;

(xiii) “Special Pay’” means an addition to the eoménts of a post or to the pay of a

University servant, granted in consideration of-

(a) the specially arduous nature of the duties; or

(b) a specific addition to the work or responstiilor

(c) the unhealthiest of the locality in which thernwis performed;

(xiv) ‘Substantive Pay” means the pay other tsaecial pay, personal pay,- or
emoluments classed as pay to which a Universityaseris entitled on account of a
post to which he has been appointed substantivelyyoreason of his substantive

position in a grade of pay;

(xv)  “Superior service” means any kind of servigbich is not” specify icily classed as

“inferior service”;

(xvi) “Temporary post” means a post carrying armlef rate of pay and
Sanctioned for a limited time;

(xvii) ‘Tenure post” means a permanent post whachndividual University’
servant may not hold for more than a specifiedopler

(xviii) “University servant” means a person in thployment of the University -



(xix) “University servant—entitled to vacation” meateachers in the employment of the

University;
(xx)  “Allowance” means C.L,A., H.R.A,I Medical allvance, Conveyance

allowance and such other allowances as may be fgpédlgi sanctioned by the

Syndicate from time to time;

(xxi) “Presumptive pay of a post” means the pawtoch a University servant would be
entitled if he held the post substantively;

(xxii) “Honorarium” means a recurring or non-recog payment granted
to a University servant by the Syndicate for sges@k of an occasional nature.
Appointment:

3. (1) (a) Except where otherwise provided n thatusés, no person may be
substantively appointed to a permanent post irUthigersity service unless he produces, [on
payment of a medical examination fee to be fixedHh®sy Syndicate a medical certificate of
good and satisfactory Health, signed by such qadliperson or persons composing a Board

as maybe appointed by the Syndicate for the purfrosetime to time.

(b) The form of medical certificate to be used as& of appointments of officers,

teachers and other servants of the University ieafirescribed by the Syndicate.

(c) The production of a fresh medical certificatdl mot be necessary unless specially
required by the appointing authority, if the persmbected for appointment is a University
servant who has already produced a medical cextiifibefore, and has been in the University

service since then without a break.

(2) (a) More than one person cannot be appointbstantively to the same permanent

post at the same time.

(b) A University servant cannot be appointed suiistaly, except as a temporary

measure, to two or more permanent posts at the sarae

(3) Whenever a permanent post in any grade andgalg-is available for substantive
appointment, the claim of a University servant wias been holding a tenure or temporary

post for not less than two years and possesse®duésite qualifications prescribed for the



post, and his work is found to be satisfactory, rbayconsidered in the first instance for

substantive appointment to that permanent post:
Provided that:

(@) In case of a Teacher or Flagstar or Finan2e@&fbr Inspector of Colleges, the
temporary or tenure appointment which he may belingl must have been made on the
recommended ion of the Bihar Public Service Comimisson the basis of open

advertisement and;

(b) In case of any other post the temporary orreappointment which the employee
is holding must have been made in accordance Wwélptovisions the Act and Statutes, for

substantive appointment on a permanent post.

(4) (a) Save as otherwise provided in the Act @ 8tatutes, the posts University
Professors, Readers, Lecturers, Principals, Ragistnspector of Collage and Finance

Officer shall be filled by open advertisement.

(b) When a vacancy occurs or new post is sanctiotisd Registrar shall submit a

note to the Vice-Chancellor for taking steps tbtfie post.

(c) The Vice-Chancellor shall order for submiss@imecessary papers-to the State

Public Service Commission for advertisement andmenendation.

(d) The recommendation of the State Public Sern@mmmission received in
pursuance of sub-clause (c) with all connected gagi®all be placed before the Syndicate for

order, ordinarily at its next meeting.

(e) The Syndicate shall be competent to make appent on the vacant post of
lecturer for a period not exceeding twelve montfisraadvertisement and interview by a
Board constituted by the Syndicate which shall aletude two experts of which atleast one
shall be external. Such appointment shall autoraltistand terminated on the expiry of the

period specified in this clause.

(f) If the Syndicate, after obtaining the opiniofy or on the recommendation of the
Academic Council, and with the approval of the Gladlor, decides to offer any post to any
eminent scholar or experienced person, it shalerrehe case to the Public Service
Commission for concurrence, and it shall not beeesary in such cases to advertise the post

or for the person concerned to make applications.



(5) (a) When a vacancy occurs or new post is sameti in the superior service other
than those specified in clause (4) above, the Reagishall submit a note to the Vice-
Chancellor for taking steps to fill the post.

(b) The Registrar shall, along with the note sulimithe Vice-Chancellor the names
of all those persons in the University Service &otting substantive appointment in the

immediate lower grade, and who satisfy the preedripualifications

(c) In case of officers other than those specifiedclause (4) above the Vice-
Chancellor shall, with the approval of the Charareltiecide whether the post is to be filled
by promotion or by direct recruitment after propdrertisement.

(d) The Vice-Chancellor shall, after the above staq@ taken,

(i) where he is empowered to do so without refegetw the State Public Service
Commission or the Syndicate, order the appointroéatUniversity servant to vacant post by

promotion or order the vacancy to be advertised,;

(i) where the appointment is to be made by thed®ate without reference to the
State Public Service Commission, place the papetis such recommendations, if any,
before the Syndicate for orders, which may appthietuniversity servant by promotion or

order the vacancy to be advertised,;

(iif) Where reference rice to the State Public-8sCommission is obligatory, order

the submission of necessary papers to the Statlec Bdovice Commission.

(e) The Registrar shall, thereafter, prepare tladt dif the advertisement, giving the
terms and the qualifications requisite for the veiqaost, get the same approved by the Vice-

Chancellor, and,

() Where the appointment is to be made by the Mdbancellor or the Syndicate,
without reference to the -State Public Service Cdssion, publish the approves

advertisement;
(i) Where the appointment is fob’s made on the@nemendation of
the State Public Service Commission, in casede@ded to fill d

Post by promotion, the Registrar shall send tdPthielic Service



Commission a list of all eligible candidates foorotion accompanied by ail ‘papers
relating to them r necessary action and in case.itdecided to make an appointment by
direct recruitment, forward the approved advertisetio the Public Service Commission for

necessary action.

() (i) All applications received in pursuance bketadvertisement published by the
Registrar, under sub-clause (e) (i)- of this Adishall be placed before the proper appointing

authority for orders.

(i) The recommendations of the State Public Servicommission received in
pursuance of steps taken under sub-clause (e)ith)all connected papas, shall be placed

before the Syndicate for orders ordinarily at gxtrmeeting.

(6)The Vice-Chancellor shall, subject to the prmns of the Act, have power to
make appointment to posts within the grade andesafapay and within sanctioned strength
CM such staff and servants who are not teachersoffiwkrs of the University and have

control and full disciplinary powers over such stafd servants.

1[(7) Notwithstanding anything to the contrary astained in the Statute; it is hereby
provided that if an employee sewage in any Univgisdi this State is appointed in the service
of another University or of Bihar Inter UniversiBoard, Patna on a temporary or substantive
basis in the dame or higher grade shall, in thatethis -joining the post within the joining
time allowed by the competent authority be allowedtinuity-of his service of the former
University for the purpose of protection of his payd allowance drawn, leave and half pay
leave earned in that University and the age ofaetéent and grant of retirement benefits as

admissible to him in that University but not fortelenination of his seniority.]
Joining date:

4. (1) In all letters of appointment the date byickithe person appointed is to join his

post shall be mentioned.
(2) The joining date may be extended by the apparauthority

(3) If a University servant takes charge of posthe afternoon, he shall, for the
purpose of calculation of pay, and allowance, lgamed as having taken charge of it on the

subsequent date.



(4) If my person appointed to any University seeviails to join his post by the

joining date, including extension, If any allowéde appointing authority may
1. Ins, by Memo No. 294 dated 29-1-1986.

Cancel his appointment and proceed to appointélxeperson if any, selected for the post, or
order steps to be taken afresh according to trecpbed procedure, for filling the vacancy.

Joining time

5. (1) Joining time may be granted by the Vice-Q@eHlor to a University servant to
enable him:-

(a) to join a new post to which he is appointedlgvbn duty in his old post;
(b) to join a new post-
(i) on return from leave on average pay of not than tour months duration; or

(i) when he has not had sufficient notice of pgaintment to the new post, on return
from leave other than that specified in sub-clgiiser

(ii) to travel from the post of disembarkation am, the case of arrival by aircraft,
from its first regular post in India and organize Homestic establishment when he

returns from leave out of India of more than towmnths’ duration.

(2) The joining time admissible under this chapteaybe reduced or refused by the

University.

(3) Not more than one day is allowed to a univgrsérvant in order to join a new
post, when the appointment to such post does rmdssarily involve arcane of residence

from one station to another.

(4)The joining time of a University servant in casavolving a transfer from one

station to another is subject to a maximum of &sday

(5) The joining time allowed to a University servasturning from leave out of India,
exceeding four months, shall be subject to a mamotififteen days.

(6) If a University servant is authorised to makerm or to take over charge of a post
elsewhere than its headquarters, his joining titredl e calculated from or to the place at

which he makes over or takes over charge.



(7) If a University servant is appointed to a nesstpwhile in transit from one post to
another, his joining time begins on the day follogvithat on which he receives the fresh
order of appointment.

(8) If a University servant takes leave while iansit from one post to another, the
period which has elapsed since he handed over elwdigis old post must be included in his
leave, unless the leave is taken on medical caatéi In the latter case the period may be

treated as joining time.
(9) The following provisions apply to vacation depzents only:-

(a) A University servant, who is directed to joimew post on the expiry of a period
of vacation of which he has not been allowed toilavinself, is entitled to the
number of days’ joining time ordinarily admissiblgh effect from the date on which

he is relieved of the duties of his former post.

(b) The joining time of a University servant, wisodirected to join a new post on the

expiry of a period of vacation of which he has &dhimself; is regulated as follows:

() If he received the order of transfer before pegiod of the vacation commences;
he must make over charge of the duties of his fonpest on the last working day
before such period, and must take over chargesohéw duties on the first working
day after such period;

(ii) If he receives the order of transfer during theriod of vacation, he shall not be
entitled to any joining time, and must take ovearge of his new duties on the first
working day after such period of vacation, providbdt if the hunter of days, from
the dale on which he receives the order of traio¢he end of the period of vacation,
is less than the number if days’ joining time ostity admissible, he shall be entitled
to joining time to the extent of the differenceclntinuation of the period of vacation.
If he receives the order of transfer at some ptaber than his headquarters, the time
spent in returning to his: headquarters shall moiniluded in calculating the number
of days from the date of receipt of the order ahsfer to the end of the period of

vacation.

(c) A University servant joining a new post in tbecumstances specified in sub-
clause (b) (ii) shall, for the purpose of this A&, be held to have been precluded



from enjoying the vacation during the time actuapent in travelling from the old

station to the new;

(d) A University servant returning from leave, tdieh vacation is suffixed, is not
entitled to any joining time, and shall not be hétdhave been precluded from

enjoying any portion of the vacation.

(20) In the circumstances mentioned below the Usitse authority may, on such
condition as it thinks fit, extend the joining tirmemissible to any University servant
under these rules, provided that the prescribedman shall not be exceeded except
for very special reasons, which should be recorded:

(@) When the University servant has been unablaeis® the ordinary mode bf
travelling or, notwithstanding due diligence on pet, has spent more time on the

journey than is allowed by the rules; or

(b) When such extension is considered necessatidquublic convenience or for the
saving of such public expenditure as is caused égessary or purely formal

transfers;

(c) When the rules have in any particular caseaipdrharshly as, for example, when
a University servant has, though no fault on hig, paissed a steamer or fallen sick

on the journey.

(11) A University servant on joining time shall tegarded as being on duty and shall

be entitled to be paid as follows:-

(a) If on joining time under-sub-clause 5 (1) (a¢, is entitled to the pay which he
would have drawn if he had not been transferredherpay which he will draw on

taking charge of his new post, whichever is less;
(b) If on joining time under sub-clause 5(9) (bXoy he is entitled:-

(i) when returning from extraordinary leave, othban extraordinary leave not

exceeding fourteen days granted in continuatiootloér leave, to no payment at all;

(i) When returning from leave of any other kind, the leave salary which he last

drew on leave at the rate prescribed for the paywideave salary in India.



LEAVE: UNIVERSITY SERVANT IN PERMANENT EMPLOY AND T HOSE
WHO ARE IN TEMPORARY EMPLOY CONTINUOUSLY FOR MORE
THAN TWO YEARS.

6. (a) EARNED LEAVE.
(1) The earned leave admissible to a Universitya#rwill be;-

(a) to a University servant in superior service aeheventh of the period spent on

duty;
(b) to a University servant in inferior service aigteenth of the period spent on duty
(2) A University servant will cease to earn sucdwkwhen the earned leave due amounts to:-
(a) 180 days in the case of University servanujpesior service; and
(b) 120 days in the case of University servanhfenor service;

Provided that in respect of University employeepasponed under section 53 of the Bihar
State Universities Act, 1951 (Bihar Act XXVII of 52) earned leave shall be calculated
according to the leave rules prescribed by the Batel which were in force in the Patna

University prior to 1952.

(3) Leave cannot be claimed as of right. When exgges of the University service so
require, discretion to refuse or revoke leave of dascription is reserved to the authority

empowered to grant it.

Explanation: -The general principles which should ordinarily deserved in granting or

refusing leave will be as follows:-

(a) Leave should not be granted to an extent wivehld unduly deplete the strength
of a service or department available for duty. Wttenduty strength has been reduced to an
essential minimum, no further leave of any desimipshould be granted except in cases of
the most absolute necessity. When it is impossibikee interests of the University service, to
grant all applications for leave, the following saerations should be taken in to account in

deciding which applications should be granted:-

(i) the University servants who can, for the tine@ny best be spared due regard being

paid to the facility with which they could, if nessty arose, be re-called from leave;



(ii) the amount of leave due to the various applisa

(iif) the amount and character of the service readidy each applicant since he last

returned from leave;
(iv) the fact that any such applicant was compillgoecalled from his last leave; and

(v) the fact that any such applicant has previobsign refused leave in the interest of

the University.

(b) The authority competent to grant leave mayng ease refuse to grant the full
amount applied for.

(c) If a University servant applies for leave abshntervals on the score of health,
leave should be refused except on medical cetifficm such a case the frequency of the
leave taken in the past should be brought to theew@f the medical examiners and they
should be asked to advice with special care ontithe required to establish a complete

recovery.

(d) The authority, competent to grant leave outdidba shall satisfy itself that the
applicant for leave has adequate financial backmgnable him to meet the expenses
connected with his stay abroad and the grant eelé&anot likely to involve the University in
any form of financial liability beyond what is adssible under the Statutes applicable to the

case.

Note. -- In calculating “earned leave” the actual numbkdays of duty performed
should be counted and then divided by 11 or 1&@xése may be. Fraction of a day should
not appear in the calculation, fraction below Hadfng ignored and those of half and more

reckoned as one day.
(4) The following provisions apply to Universityrsants entitled to vacation (i.e. teachers):

(a) For each year of duty in which a Universityveet has availed himself of the

vacation his earned leave shall be reduced by $6. da

(b) Subject to the provision of Sub-Art. 13 if arfpaf the vacation has been taken in
any year, the period by which the earned leavd bekaleduced, shall be a fraction of
30 days equal to the property which the part ofveation bears to the full period of

the vacation.



(c) In cases of urgent necessity the earned leave@guced by Clause (a) and (b)

above, be increased by 1/22 of the period on datatron department.
Explanation - For the purpose of this Statute vacation caastugy

(5) The amount of earned leave due is the amoue&awf act leave diminished by the
amount of earned leave which has been taken arelhailfi of amount of special

disability’ leave taken on full pay

(6) A University servant may at any time be granel whole or any the earned leave

due to him.

(7) Earned leave may be combined with vacation igemi/that in the of a University

servant in superior service.

(a) No additional expenses shall be incurred byuhieersity period of the vacation;
(b) Vacation shall not be both prefixed and suffixe leave;

(c) Leave will not be both prefixed and suffixedviication; and

(d) The combined period of such leave and vacatiall not ex the limit up to which
leave may be accumulated by the University sereanterned under Statutes (i) (a)
and (b).

(b) HALF PAY LEAVE

(8) Half pay leave will be earned without any rigsiton to the limit of accumulation,

in the course of service, at the following ratasdach completed year of service:-
(a) 20 days in the case of a University servasuiperior service; and
(b) 15 days in the case of a University servamfi@rior service:

Provided that in respect of University employeepaapted under section 52 of the
Bihar State Universities Act, 1951 (Bihar Act XXVtf 1951) half pay leave shall be
calculated according to the leave rules prescriyethe Syndicate which were in force in the
Patna University prior to 1952.

Such leave can be availed of on private affairg@fas on medical certificate. There
will be no limit on the half pay leave that candailed of at a time on medical certificate or

on private affairs, and this will apply even whertls leave is taken preparatory to retirement:



Provided that no half pays leave may be grantedssnihe authority competent to sanction

leave has reason to believe that the Universityasgwill return to duty after its expiry.

Exploration.—The term “completed year of service” used in thigtl8e means continuous
service of specified duration Under the Universitythe old Bihar University, or the old
Patna University or of the Government of Bihar amdudes period spent on duty as well as

on leave (including extra-ordinary leave.)

(9) Half pay leave may be combined with vacatioovpied that:-

(a) no additional expense shall be incurred byuhiversity for the period of vacation;
(b) vacation shall not be both prefixed and suffixe leave;

(c) leave will not be both prefixed and suffixedvication;

(d) the combined period of leave and vacation tateamy one time shall not exceed the total

amount admissible under Statute above; and

(a) no vacation or portion of vacation, will be faxed or suffixed during
which the University servant was ill and unfit terfporm duties.

(c) COMMUTED LEAVE

(10) At his option a University servant can have tialf pay leave due converted into
half the amount of full pay leave. Such converteave will be termed commuted leave”. It
will be granted only on medical certificate subjéota limit of 180 days in the case of
University servant in superior service, and 120sday the case of University servant in

inferior service, during the entire service.

Commuted leave may be combined with earned leavesuath combination will be
limited to 180 days whether such leave is avaitedhdia or out of India; in the case of a
University servant in superior service, and 120sday the case of University servant in
inferior service. The maximum limit of 180 days fime case of a University servant in
superior service and 120 days in the case of adusity servant in inferior service will apply
also to the combination of earned leave, vacattthacommuted leave:



Provided that no commuted leave may be grantedrutide Statute unless the
authority competent to sanction leave has reasdrelieve that the University servant will

return gouty on its expiry.
(d) LEAVE NOT DUE

(11) Save in the case of leave preparatory toeretnt, leave not due may be granted
on medical certificate, such leave being limitedinly the entire service to 180 days. In the
case of a University servant in superior servicd 480 days in the case of a University
servant in inferior service. This will be debitegamst the half pay leave which the
University servant earns subsequently. Leave netsthould be granted only if the authority
empowered to sanction leave, is satisfied thaketiea reasonable prospect of the University
servant returning td duty on the expiry of the krand earning an equal amount of half pay-

leave thereafter.

Note—In case where a University servant who has beantgd leave not due, under
this Statute, applies for permission to retire wtdwily the leave not due, shall, if the
permission be granted, be cancelled and his retinerahall have effect from the date on

which such leave commenced.
(e) EXTRA ORDINARY LEAVE

(12) (a) Extraordinary leave without pay nay benggd to a University servant in

special circumstances
() When no other leave is admissible under theatutes;

() When other leave being admissible, The Unitgrservant concerned applied in

writing for the grant of extra-ordinary leave.

UNIVERSITY SERVANTS IN CONTINUOUS TEMPORARY EMPLOYM ENT
WHOSE SERVICE DOES NOT EXCEED TWO YEARS

(13) (a) The Statutes under this sub-head prestitdeonditions on which leave may
be granted to a University servant, who does ndd laolien; or a suspended lien on a

permanent post, while officiating in a post, & halgla temporary post

(14) (a) For a University servant to whom the segwnder this subhead apply, not

entitled to vacation the leave admissible in respéhbis service will be :-



(I) Earned Leave

(i) to a University servant in superior service awenty second of the period spent
on duty, provided that he will cease to earn leafde he has to his credit such leave

amounting to 30 days; and

(i) to a University servant in inferior service ethirtieth of the period spent on duty,
provided that he will cease to earn leave whild&eto his credit such leave amounting to 20

days.
(I Half Pay Leave

() to a University servant in superior service-days for each completed year of

service; and

(i) to a University servant in inferior service-ays for each completed year of

service.

(b) During the first two years of service half gagve under clause Il above will be
admissible to a temporary or officiating Universstgrvant on medical certificate only and he
will not be eligible to commute such Leave to fodly leave:

Provided that no half pay leave may be grantedssntee authority competent to
sanction leave has reason to believe that the hiiyeservant will return to duty after its

expiry.

(c) A University servant entitled to vacation (iteachers) shall not during the first
two years of his service earn any leave; providet tf he has been permitted to avail
himself of less than 20 days of the vacation arsl readered continuous duty for not less
than one year, he may be allowed “earned leaved aphaximum of 20 days reduced by the
number of days of the vacation which he has belewad to avail; provided further that he

shall cease to earn leave while he has to histesadh leave amounting to 20 days.

(15) The amount of leave due is the amount of ehleave and half pay leave
admissible reduced by the amount of earned leadehaif pay Leave respectively which

have been taken.



(16) A University servant to whom the Statutes unthés sub-head apply, may,
during the first two years of service be grantetteerrdinary leave without pay up to a limit

of two months at any one time.

(17) Provided that extra-ordinary leave upto tweang ordinarily, and upto three
years in very special circumstances, may be graattady one time to a teacher for purposes
of undergoing an approved course of study for imginoutside the University. This
concession will, however, be admissible only testhteachers, who have been in Continuous
University service for a period exceeding one yaat in whose cases the posts from which

they proceed on leave are likely to last till theiturn to duty.

(18) If an interruption of duty other than leavecoxs in the service of a temporary

servant, all leave to his credit shall lapse.

(19) On completion of two years’ continuous servecegemporary or officiating
University servant will be eligible for the leavermns indicated in subhead-I except that he
will not be eligible for any leave not due. The yisions relating to earned leave or halt pay
leave will not have any retrospective effect intswases, i.e. he will begin earning earned
leave, or half pay leave at the rates mentionestatutes (1) and (8) respectively, only from

the date on which the third year of service commsnc

(20) The grant of leave to a temporary Universiggyvant shall be subject to the
condition that but for the grant of the leave, heuld have continued to hold a post in

University service until the expiry of the leave.

(21) If a University servant to whom the Statutader this sub-head apply is, without
interruption of duty, substantively appointed tpegmanent post or has served continuously
for more than two years, his leave account shatiredited with the amount of leave which
would have been admissible to him under the staiifitee had been in permanent employ or
in continuous temporary service for more than tvearg in respect of his previous duty,
diminished by the amount of all leave which he hhsady taken prior to his substantive

appointment or the completion of two years of terappservice as the case may be.

PART TIME UNIVERSITY SERVANT OR UNIVERSITY SERVANT
REMUNERATED BY HONORARIUM, FEES OR DAILY WAGES

(22) (a) A University servant whose pay is fixedaatlefinite rate, but whose whole

time is not required for the service of the Univigrsmay be granted leave as follows:



(i) He may be granted leave for such period as matl involve any extra expense to
the University. Such leave counts as duty and |lesaary shall be equal to the pay
drawn at the time of taking leave.

(i) After not less than six years of duty ha may dgranted leave for a period not
exceeding six months. Such leave shall be grantgdamce in his service and leave

salary shall be equal to half the pay drawn atithe of taking leave.

(i) He may be granted leave on medical certificaipto a maximum of twenty
months at any one time; provided that at leastettyears of duty shall intervene
between any two periods of leave on medical cedifi. Leave salary during such

leave shall be equal to half the pay drawn atithe bf taking leave.

(b) Leave of only one kind admissible under clagag of this article may be

combined with leave of any other kind admissibldenthis clause.

(c) A University servant remunerated by honoraraybe granted leave as provided

in clause 22 provided that -

() he shall make satisfactory arrangement forpdgormance of his duties during his

absence.
(ii) no extra expense to the University shall beoined.

(i) during leave of the kind contemplated in stibuse (ii) of clause 22(a) the whole

of the honoraria shall be paid to the person wligiates in his post.

PROBATIONERS AND APPRENTICES AND SHORT TERM INFERIO R STAFF
PAID FROM CONTINGENT GRANT

(23) (a) Leave may be granted to a probationehertérm which would be applicable
to him he hold his post substantively otherwisentba probation.

(b) Leave may be granted to an apprentice appoiatgihst a substantive post or a post
likely to be sanctioned, as follows :-

() leave on medical certificate not exceeding om®nth in any year of
apprenticeship. Leave salary during such leavd beadqual to half the pay drawn at

the time of taking leave.



(i) Extra-ordinary leave not exceeding one momtlamy year of apprenticeship.

(c) If any apprentice is, without intimation ofrgiee, appointed substantively or in
an officiating capacity to a permanent post, haséaccount shall be credited with
half the amount of leave which he would have eaimsd he held a permanent post
substantively during the period of apprenticesimg & shall be debited to the amount

of leave already taken under this sub-article.

(d) Inferior staff appointed for short period araigpfrom contingent grants may only

be granted leave without allowances.
(f) LEAVE SALARY

(24) (a) A University servant on earned leave Wi entitled to leave salary at a
uniform rate equal to the average monthly pay ehrdering twelve complete months
preceding the month in which the leave commences.

(b) A University servant on half pay leave or leanat due will be entitled to leave
salary equal to half the leave salary admissibleamed leave.

(c) A University servant on commuted leave will édtitled to leave salary equal to

twice the amount admissible under clause (b) above.

(d) A University servant on extra ordinary leaven® entitled to any leave salary,
except when he takes such leave for purpose of studvhich case the Syndicate may grant
leave salary equal to half the salary admissiblearmed leave, provided the total period of

leave does not exceed three years.

(e) The University employees on superannuationeatidin active service shall get
the amount equal to leave salary of the period ofelled earned leave subject to the

following conditions-

() The amount of leave salary will be limited tbe unveiled earned leave not

exceeding 180 days.
(i) The leave salary will be paid in one lump la¢ time of retirement,

(iif) The dearness allowance will be paid equaiht® amount of D.A. payable for the
period concerned at the time of retirement. The aliowance and the house rent

will, however, not be paid along with the leaveasyl



(iv) The authority competent to sanction earnedéeshall sanction such leave salary

on superannuation.

(v) The above provisions shall apply to those elygds who retire from the service
of the University on attaining the age of superatiom on or after 30-9-1977.

(g) STUDY LEAVE

(25) Study leave may be granted to a teacher byyinelicate, subject, to the budget
provision, and on such terms and conditions as beagetermined by it in each individual
case. The general principles which would ordinads#yobserved in granting or refusing-such

leave will be as follows:

(a) Study leave to a teacher may be granted tolemain to undergo special courses
of instruction or training in different branches lefirning. Such leave shall not be debited

against the leave account.

(b) Study leave is not intended to meet the cageawhers deputed to other countries
at the instance of the University, either for tleefprmance of special duties imposed anthem

or for the investigation of specified problems cected with their technical duties.

(c) Study leave on half pay for the purpose of gty be taken either in or outside
India. Study leave will not ordinarily be grantedtéachers who will serve the University for

less than three years on return from study leave.

(d) The grant of study leave will be made with meQ#éo the exigencies of the
University service and specific needs of differéhtiversity Departments and Constituent
Colleges. In no case will the grant of this leawecombination with leave other than extra-
ordinary leave or leave on medical certificateoine an absence of over 28 months from a
teacher’s regular duties or exceed two years innthele period of a teacher’s service, nor
will such leave be granted with such frequency asemove him from contact with his

regular work:

Provided that, for good and sufficient reasons Siiedicate may extend the period of

study leave so that the total period of leave dmgsexceed 36 months. -

(e) A teacher whose study leave is combined with @her kind of leave will be

required to take his period of study leave at sadime as to retain, at its conclusion, a



balance of other previously sanctioned leave Sefiicto cover the period spent in returning

to duty.

() No course of study will be recognised as quwald) -for-the grant of study
allowance or for study leave for any purpose uniesssten approved, in at least broad

outline, by the Academic Council.

(g9) A study allowance may be granted for the pesgpdnt in- prosecuting a definite
course of study at a recognised institution as a&lior the period covered by examination at
the end of the course of study. (The rates at ptdbeed are Rs. 15/- a day in India, Rs. 25/-
a day in the United Kingdom, Rs 30/- a day on thetioent of Europe, and Rs. 35/- a day in
United States of America. The rates to be granmei@achers who take study leave in other
countries will be fixed by the Syndicate in eacle;asubject to minimum of Rs. 15/- and

maximum of Rs. 35/-

(h) University servant granted study leave arerandiy required to meet cost of fees
paid for courses of study. In exceptional casesSyralicate may order that such fees should
be paid by the University.

(i) On completion of a course of study a reportha proper form prescribed by the
Syndicate together with certificate of examinatiguassed or special- study made, shall be

forwarded to the University by the teacher. -

(26) Study leave-will count as service for promotiout not-for leave. It will not
affect any leave which may already be due to ahiait will count as extra leave on half pay
and will not be taken into account in reckoning #ggregate amount of leave or half pay
leave taken by the teacher towards the maximunogedmissible under these Statutes.

(27) A teacher during study leave will draw saladmissible under statute 6 (24) (b)
and (c). -

(h) MATERNITY LEAVE

(28) (a) Subject to the conditions hereinafter gmEtmaternity leave may be granted
to a female-University servant by the authority empred to grant ordinary leave to the

University servant concerned. -



(b) The period of leave granted may extend uptata df three months subsequent to
the date of its commencement or six weeks subséetuéime date of confinement, whichever

is earlier.

(c) The pay during such leave shall be equal topag drawn by the University

servant concerned while last on duty.

(d) Leave of any other kind may be granted in cardtion of maternity leave, if the
request for grant is supported by a medical cedtié for self illness or illness of the newly

born baby.
(e) Maternity leave shall not be debited againstiéfave account.

Note—Maternity leave under these Statutes may alsogtamted in case of

miscarriage, including abortion, subject to thédi@ing considerations

() that the female University servant, if tempgrdnas been in University service for
not less than one year before the commencemehedéave; and

(i) that the leave does not exceed six weeks aedapplication is supported by a
certificate from the authorised medical attendant.

(i) SPECIAL DISABILITY LEAVE

(29) (a) Subject to the conditions hereinafter gpet the Syndicate may grant
special disability leave to a University servantomMs disabled by injury, intend tonally
inflicted or caused in or in consequence of the pegormance of his official duties or in

consequence of his official position.

(b) Such leave shall not be granted unless théitityamanifested it - within three
months of the occurrence to which it is attributadl the person disabled acted with due
promptitude in bringing it to notice of his superiofficer. The Syndicate may in its

discretion relax this restriction.

(c) The period of such leave shall be such asrisfied to be necessary by a medical
board. It shall not be extended except on thefuete of a medical board, and shall in no

case extend beyond 24 months.

(d) Such leave may be combined with leave of ahgrokind.



(e) Such leave may be granted more than once eifdibability is aggravated or
reproduced in similar circumstances at a later,da® not more than 24 months of such
leave shall be granted in consequence of any @abitity.

() Such leave shall be counted as duty, and sloalbe debited against leave account.
(9) Leave Salary during such leave shall be equal

(i) for the first four months of any period of sutdave including a period of such
leave granted under clause (e) above salary adi@ssn earned leave: and

(i) for the remaining period of such leave, tolhgy, or at the University servant’s
option, for a period not exceeding the period afned leave which would otherwise be

admissible to him to such pay as on earned leave.
(j) SPECIAL LEAVE

(30) University servants, diagnosed to be suffefirogn Tuberculosis, Leprosy or
Cancer, shall be allowed over and above any ldaaenhay be due under the provisions of
the Statutes, special leave on half average pay aigotal of 12 months during the whole
service, on production of a medical certificate thee satisfaction of the leave grating

authority.
(k) QUARANTINE LEAVE -

(31) (a) Quarantine leave may be granted when aplogee is ordered by the
competent authority not to attend office in conseme of the presence of any-infectious
disease such as Small pox, Diphtheria, Plague, étdoMeningitic or any other disease
which the State Government declares as infectitgesade in his family or household. Such
leave may be granted on the cé6rtifioate of-the weddbofficer of the University for a period

not exceeding twenty one days which may, in exoepticases; be raised to thirty days.

(b) Quarantine leave will be on full pay and witit be debited against the employee’s leave

account.
(I) CASUAL LEAVE -

(32) (a) Ordinary casual leave is intended to- nsgefcial circumstances resulting

from illness or urgent private affairs, and will lgganted with full pay and admissible



allowances. Absence on casual leave shall be trestaluty for the purposes of calculation

of other leave. -
(b) Ordinary casual leave may be granted for 1& a@thin one calendar year.

(c) Ordinary casual leave may be both prefixed anffixed holidays but not to
vacations if permission has been granted to jgipritvided the resulting period of absence

from duty does not exceed twelve days.

(d) Ordinary casual leave shall always be appliedslanction before it is taken,

except in cases of emergency and for satisfaceayans.

(e) In exceptional circumstances, for urgent speemsons, the Vice-Chancellor may

grant special casual leave.
LIEN

7. (1) Unless it is otherwise provided, a Universiervant on substantive appointment
to any permanent post acquires a been on that grabktceases hold any lien previously

acquired on any other post.

(2) Unless his lien suspended under sub-clausey @xnsferred under sub-clause (5)
of this Article, a University servant holding sufistively permanent post retains a lien on

that post:-
(a) while performing the duties of the post;
(b) while on deputation, or holding a temperatet po®fficiating
another post;
(c) while on leave; and
(d) while under suspension

(3)(a) The lien of a University servant on a pergr@npost which he hold
substantively shall remain spender & if he is appea in a substantive capacity

() to a permanent post outside the grade of pawluoh he is born
or

(ii) to a tenure post, or



(i) provisionally, to a post on Which another Warsity servant was hold alien, had

his lien not been suspended under this Article.

(b)The Syndicate may, at its option, suspend the df a University servant on a
permanent post which he holds substantively, ifshéeputed out of India or transferred to
foreign service, or in circumstances not coveredshbi-clause (a) above is transferred,
whether in a substantive or officiating capacity,at post in another grade of pay, and if in
any of these cases there is reason to believéaéhatll remain absent from the post on which
he holds a lien for a period of not less than tlyes's.

(c) If the lien of a University servant on a pastsuspended under sub - clauses (a)
and (b), the post may be filled substantively ama Wniversity servant appointed to hold it
substantively shall acquire a lien on it; providedt the arrangements shall be reversed as

soon as the suspended lien revives.

(d) The lien of a University servant which has beespended under sub clause (a)
above shall revive as soon as he ceases to h@d arl a post of the nature specified in sub-

clause (a) (i), (ii) or (iii) above.

(e) The lien of a University servant which has beaspended under sub clause (b)
above shall revive as soon as he ceases to bepatatien out of India r on foreign service or
to hold a post in any other grade of pay, provitted a suspended lien shall not revive if the
University servant takes leave and there is retsdelieve that he will, on return from leave
continue to be on deputation out of India on fgmeservice or to hold a post in another grade
of pay, and the total period of absence on dutymwai fall short of three years, or that he will

hold substantively a post of the nature specifiregiub-clauses (a) (i),(ii) or (iii) above.

(4) (a)The lien of a University servant on a pasy in no circumstances be
terminated, even with his consent, if the resull e to leave him without a lien or a

suspended lien upon a permanent post.

(b) In a case covered by sub-clause (3) (a) (a)stiispended lien may not, except on
the written request of the University servant coned, be terminated while he remains in the

University service.



Vacation duty

8. (1) A University servant entitled to vacatioratbe considered to have availed
himself of vacation or a portion of a vacation @sldhe has been required, by general or
special order of the appropriate authority, to gerf duty of any kind during such vacation or
portion thereof other than routine duties whichndd necessitate his personal presence at the

place where such duties are normally performed;

Provided that, if he has been prevented by an drder enjoying more than fifteen
days of the vacation he shall be considered to lzaagled himself of no portion of the

vacation.

(2) A University servant entitled to vacation whevés his place of duty during a
vacation is liable to be recalled at his own expens

Termination of Service.

9. (1) Subject to the provisions of the Act andne and conditions of transfer
Concerned the service of a

University servant may
(a) abolition of post;
(b) reduction in establishment;
(c) in consequence of a change in the nature addlies of his office;
(d) infirmity, either mental or physical, of a peanent nature;
(e) continued absence from duty for more than ywars,

(2) If a University servant is selected for disgeexcept on the ground mentioned in
sub-clauses (1) (d) and (e) he shall, unless hppsinted to another post, the conditions of
which are deemed to be at least equal to thosasobwin, by the authority competent to

discharge him, have the option:

(a) of taking any compensatory salary or gratwtywhich he may be entitled either in
one lump sum or spread over several years to loelagdd according to tie rules made by the
Syndicate; or



(b) of accepting another appointment or transfeartother post even on a lower pay,

if offered, and his previous service may be counted

(3) A permanent servant of the University may at ame terminate his engagement
by giving three months notice in writing or by pagia sum equal to three month’s salary to
the University provided that the appointing authyoray accept shorter notice or a sum

equal to the salary for that period.

(4) Subject to the provisions of :he Act and Stduthe engagement of permanent
employees, except those removed or dismissed magrbenated on any of the grounds
mentioned in this article by the appointing auttyobut only after giving three months notice

in writing or on payment of three month’s salaryieu of notice.

(5) In the case of employees holding temporary app@nts the engagement may be
terminated by the employees or by the appointirthaity by giving one month’s notice in
wilting or on payment of one month’s salary in lighereof, except where the appointment is

terminable without any prior notice: -
Suspension

10. (1) A University servant should be placed unsigspension for reasons to be

recorded in writing and while doing so the followiprinciples may be observed.

(). If a University servant is being prosecuted @ criminal charge, he should be
placed under suspension if he has been refusedbigathe court and has been

committed to prison:

(H) In cases of criminal prosecution, a Univerggrvant should be suspended if the
charge against him is such that on being foundygaflit, he is likely to be sentenced
to a term of imprisonment, or on which he would demissed or removed from
service, in a departmental enquiry. In such casegeher the order of suspension
need not be passed in every case immediately edigmizance has been taken. In

suitable cases it may be passed after chargesbeaveframed.

(2) Where a University servant is being proceedgarst departmentally on charges
of gross-misconduct, bribery corruption or deradictof duty, the question of suspension
should be considered with reference to phigna facie evidence available against him. If
there are good reasons to believe, on the badiseomaterial available at the time of the



initiation of the proceedings, that the Universgrvant has been guilty of gross-misconduct
or dereliction of duty or bribery or corruption whi if proved, would lead to his dismissal or
removal, he should be placed under suspensioradescin which such prima fade evidence
is lacking at the start, the question of suspensibthe University servant may be kept
pending till the findings of the enquiring officare available. In such cases he should be
required to proceed on such leave as may be doietcand, if there is no leave to his credit,
on extra-ordinary leave. On the conclusion of thquery, if it is found that the University
servant is guilty of gross-misconduct or derelictaf duty or of bribery or corruption which

would entail his dismissal or removal from servige,should be placed under suspension.

(3) In all cases where there are reasons to belieae the University servant, if
allowed to continue in active service, might attétgptamper with the evidence, he should
be required to proceed on such leave as may bdodben, or, if there is no leave to his

credit, on extra-ordinary leave. If he refusesrmcped on leave, he may be suspended:

Provided that the period of suspension of such &lsity servant shall not exceed one
year from the date of suspension except in circantg®s beyond the control of the

University.
Period of Suspension

11.(1) Time passed under suspension pending endutivyconduct will count as
service if the suspension is immediately followsdrbe-instatement, but time passed under
suspension when suspension is adjudged as a sggoéhalty will not so count. -

(2) If a University servant, who has been suspemeguling enquiry into his conduct,
is re-instated, but with forfeiture of any parthog allowances for the period of suspension,
the period will not count as service, unless ththaty which re-instates him expressly

declares at the time that it shall so count.
Resignation & dismissal

12. (1) Resignation from service, or dismissal @moval from it for misconduct,
insolvency, inefficiency not due to age, or faildcepass a prescribed examination entails

forfeiture of past service.

(2) Any authority which on revision or appeal, reses an order dismissing or
removing a University servant, may declare thatlaist service will count.



Interruption in Service

13. An interruption in the service of a Univers#igrvant entails forfeiture of his past

service, except in the following cases:-
(a) Authorised leave of absence,

(b) unauthorised absence in continuation of auskedrieave of absence so long as the

office of the absentee is not substantively filledt his office

(a) Suspension immediately followed by re-instatetnvhich need not be to the

same office;
(d) Abolition of office or loss of appointment ovgrio reduction of establishment;

(e) Time occupied in transit from one appointmemtanother; provided that the

University servant is transferred under the ordéhe competent authority.
Superannuation

14. (1) All employees of the University other thaferior servants shall retire as per

provisions of the Act.
(2) Employees in the inferior service shall retreattaining the age of 62 years.

(3) A University employee whose date of retiremfiatis on the first day of a month
will retire from service with effect from the afteyon of the last day of the preceding month
and if the date of retirement falls on any otheéedd the month he will retire in the afternoon
of the last date of that month.

Disciplinary actions

15. The following penalties may, for good and sudint reason and as provided in
these statutes, be imposed by the appointing atghgpon members of the University

service namely:- -
(i) Censure;

(i) Withholding of increments or promotion.



The order withholding increment or promotion shsdecify the period for which increment

or promotion is withheld and whether withholdingri@ment shall have cumulative effect;

(iif) recovery from pay of the whole or part of ampecuniary loss caused to the

University by negligence or breach of orders;. -
(iv) Suspension;
(v) reduction to a lower post or to a lower stage time-scale;

(vi) removal from the University service which doast disqualify from future

employment;

(vii) dismissal from the University service whichillwordinarily disqualify from

future employment.
Explanation 1— The discharge:

(a) of a person appointed on probation, duringtdhe end of the periodic probation
on any ground arising out of the specific condisidaid down by the appointing
authority, e.g.; want of a vacancy, failure to doguany prescribed special

gualifications, or to pass any prescribed test;

(b) of a person appointed otherwise than underraontto hold a temporary

appointment, on the expiry of the period of the@ppnent; and

(c) of a person engaged under contract, in accoedatith the terms of his contract; -

Explanation Il .—The discharge of a probationer, whether duringtdhe end of the period
of probation, for some specific fault or on accowfthis unsuitability for the service,

amounts to removal or dismissal within the mearihthis article.
Dismissal, Removal or Reduction in Rank

16. (1) No order of dismissal, removal or reductshrall be passed on a University
servant unless he has been informed in writinghefground on which it is proposed to take
action, and has been afforded a reasonable oppiyrafrdefending himself. The grounds on
which it is proposed to take action shall be reducethe form of a definite charge or charges

which shall be communicated to the person chargegther with a statement of the



allegations on which each charge is based andyobtrer circumstance which it is proposed
to take into consideration in passing orders orcg®. He shall be required to put in written
statement of his defence within a month and testditether he desires to be heard in person.
If he so desires or if the authority concerned isects, an oral enquiry shall be held. At that
enquiry oral evidence shall be heard on such ofatlegations as are not admitted by the
person charged and he shall be entitled to crogsiee the witnesses, to give evidence in
person, and to produce such witnesses as he may pvisvided that the person or persons
conducting the enquiry may, for special and sugfitireasons to be recorded in writing,
refuse examine a witness. The examination and-encasination of prosecution and defence

witness will be completed ordinarily within a month

(2) After the enquiry against the person chargesl leen completed and after the
authority competent to impose a penalty has arratggrovisional conclusion in
regard to the penalty to be imposed, the accuseaselsity servant shall be
supplied with a copy of the report of the enquiraaghority and called upon to
show cause within two weeks against the particpnalty proposed to be

inflicted.

Note.—() In cases in which the enquiry is conducted by @fficer who will pass
order himself he should, after completion of thedemce, clearly record his finding on each
count and call upon the accused to show causerwithdo weeks against any proposed

punishment.

(2) When the orders for punishment are passed kau#rority other than the person
or persons conducting the enquiry into the condfidhe University servant concerned, it
would be sufficient if the authority passing thedéns of punishment definitely records his

agreement or disagreement with the person or pemsbo conducted the enquiry.

(3) Subject to the advice of the persons or ther@aanducting the enquiry, the
University may appoint a pleader to represent oasiés behalf and likewise the person being

charged may employ a pleader for his defence.
(4) The proceedings shall be drawn up and condustte following manner:

(i) Name, rank and grade of the University servariceeded against should be

clearly stated.



(ii) Details of charges- each charge must be sigeciCharge should be drawn up and
separately numbered and should give the date, ioccasd nature of the offence
committed. A copy of the charges should normallghen to the person charged
within a fortnight from the date of the first commcation to the University

servant concerned of the intention to take actgairest him.

(i) If the University servant charged is liteeathe should submit his defence in
writing. The written statement of defence shouldsbbe-mitted within a month
from the date of communication of charges to thevélsity servant concerned. It

should be attached to the proceedings.

In case of illiterate servants, the defence mayrdmorded by the

enquiring officer.

(iv) Evidence—A memorandum of evidence should bepared. Where the full
statement of a witness has been recorded in Englistindi it should be attached

to the proceedings.

(v) Character roll of the University servant chedgrhe character roll of the
University servant should be examined and a notéenmagarding the good and

hard work done by the University servant in thetpas

(vi) Findings:—The officer or authority who is coetpnt to pass orders of dismissal,
removal or reduction in rank should consider thedifigs along with the past
record of the person concerned and if he is ofofaion that any of the above
punishments should be imposed he should; supplyps of the findings to the
person concerned and ask him to submit within tvesks a representation, if
any, against the proposed punishment. On receifiteofepresentation an order
shall be recorded. If the punishment imposed igrothan dismissal or removal,
the order should clearly indicate how the perioguspension if any, should be
treated.

Note.—Final orders in a case in which a University setviaas been prosecuted
should issue as soon as the judicial proceedinge lancluded without waiting for an

appeal, if any, or its result.



(5) An order-sheet should invariably be used fromheginning and the record of the
proceeding ‘should be prepared as the case proteadsiay to day and not after
the case has been decided. The order-sheet stmalpt of the proceedings.

(6) When any order of punishment has been paslsed/Jniversity servant punished
shall be entitled to receive a copy of the ordepwhishment free of cost, and
shall also be allowed to take a copy of the reghefrecord, and payment of the

prescribed fee.

(7) In order that copies of the whole of the pratiegs may, without objection, be
supplied to the University servant punished, ththanty, conducting such a
proceeding must base his findings and orders ds &aw inferences appearing in

or deducted from the record and should not refesuch confidential papers’
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(8) The full procedure indicated above need nofddewed in the case of a probationer
discharged in the circumstances described in eaptan (i) Art. 15. In such cases it will be

sufficient if the probationer is given an opportynio show cause in writing against his
discharge, after being apprised of the grounds bictwit is proposed to discharge him, and

his reply against the discharge is duly considéefdre orders are passed.

(9) If from the facts elicited in a criminal casebght against a University servant in which

he has not been convicted, or in a civil suit $td against him, it is apparent that his

retention in the University service gima facieno longer desirable, such facts may be used
as the basis of an order calling on him to showseauhy he should not be punished by

dismissal or otherwise. In such a case the Unityeservant concerned should have an

opportunity of submitting his defence and tendesngh further evidence as he may deem fit
to produce.

Censure, Withholding of Increment etc. and Recofrery pay
17. 17. No order imposing the following penaltieg;-

0] Censure;



(i)  Withholding of increments or promotion includj stoppage at the efficiency bar;

(i)  recovery from pay of the whole or part of apgcuniary loss caused to the University
by negligence or breach of orders (other than aerdbased on facts which have led to his
conviction in a criminal court or an order supersgcim for promotion to a higher post on
the ground of his unfitness for that post) shallpbssed on a University servant, unless he
has been given adequate opportunity of making sutimission as he may desire to make
and the representation/representations it anyh&as/been taken into consideration before
the order is passed,;

Provided that the requirement of this Article méy, sufficient reasons to be recorded In
writing be waived where there is difficulty in olpgmg them and they can be, waived
without injustice to the University servant concsan

Note — The full procedure indicated in Article 16 need betfollowed. It will be sufficient

if the University servant is given an opportunifyexplaining the charges made against him
and the explanation so submitted is taken in teick@mation before orders are passed.

Termination of temporary University Servant.

18. The following procedure shall be followed irsafiarging a temporary University

servant:-

(&) When the term of appointment of a temporaryversity servant provides for the
termination of service, by either party giving metiof a specified period, either party can
serve such notice at any time, and the serviceldhmiconsidered to have been terminated
on expiry of the specified period of notice Themaration of service in such circumstances
does not amount to “removal and dismissal” fromviser under the relevant Article of the

Indian Constitution;

(b)When a temporary appointment expressly statdgeton a temporary basis is sanctioned
to continue until further order and is subject ke tcondition that the service may be
terminated at any time without notice, the termorabf service does not amount to “removal

and dismissal” from service and the service catebminated at any time without notice;

(c) In case of a person who is appointed for aqdar period and it is necessary to terminate
his services before the expiry of that period, fudpartmental proceedings will not be

necessary and it will be sufficient if an explaoatis called for from the person concerned



asking him to show cause why his services shoutdoaderminated, and the explanation if

any so submitted, is considered before any ordeassed,;

(d) In cases of persons not covered under clawgegh) and (c) above, full departmental
proceedings will be necessary before the tempa@amyice can be terminated;

(e) In all other cases which are not covered byftimegoing provisions full departmental

proceedings are necessary before temporary secacelse terminated.
Appeal

19. (1) Every University servant shall be entilechppeal in the manner hereinafter provided

against an order passed by any University authority
0] Imposing upon him any of the penalties spedifin Article 15;

(i) Terminating his appointment otherwise than the expiry of the period of his

appointment or on his reaching the age of supeionu

(2) An appeal against any order passed under Arliblshall lie to the Chancellor whose

decision shall be final.

3) In the case of an appeal against an order img@y penalty specified in Article 15

the appellate authority shall consider:
0] Whether the facts on which the order was bédmea: been ‘established;
(i)  Whether the facts established afford sufficiground for taking action; and

(i)  Whether the penalty is excessive adequat@eadequate; and after such consideration,

shall pass such order as it thinks proper.

4) An authority against whose order an appegkéferred under this Article shall give

effect to any order made by the appellate autheritich shall form part of the record.

(5) Every person preferring an appeal shall dossparately and in his own name
ordinarily within sixty days from the date on whitie appellant was informed of the order

appealed against.

(6) Every appeal preferred under this Articlelsbantain all material statements and
arguments relied on by the appellant, shall contairdisrespectful improper language, and

shall be complete in itself. Every such appeallshdimitted through the head of the office to



which the appellant belongs or belonged, who sfalvard the same to the appellate

authority within a fortnight.
Arbitration:

20. Except in the case of inferior staff a dispatesing out of any service contract or
otherwise between the University and an employabeiniversity if not otherwise settled,
shall on the request of any party of the disputerdferred to a Tribunal or Arbitration,
consisting of one member nominated by the Syndidéatme member nominated by the
employee concerned, and one umpire appointed bghia@cellor. Every such request under
the provision of this Article shall be deemed tod&submission to ‘arbitration within the
meaning of the Arbitration Act, and all the prowiss of the aforesaid Act, with the exception
of section 2 thereof shall apply accordingly. Tleeidion of the Tribunal shall be final and no

suit shall lie in respect of any of the mattersidied by the Tribunal.
Fixation and regulation of pay

21. (I) (&) An employee of the University promofiedm any grade to a higher grade, either
on permanent or on a temporary or officiating hassll, on such promotion, draw as initial

pay the pay at the stage in the higher scale ohpayabove the amount arrived at by adding
12% of his substantive pay in the lower scale subje a maximum of Rs. 150/- to his

substantive pay in the lower scale, on the datguoh promotion, subject to the minimum of
the lowest stage of the higher scale and the maximiuthe highest stage of the higher scale
and he will count, for increment in the higher s¢dlis service from tile date on which he

reached the stage in the lower scale from whicis peomoted.

(b) An employee of the University appointed frony @made to a higher grade, either on
permanent or on a temporary or ‘officiating basksall, on such appointment, draw as initial
pay the pay at the stage in the higher scale ofneay above the amount of his substantive
pay in the lower scale on the date of such appa@ntpsubject to the minimum of the lowest
stage of the higher scale and the maximum of thledsit stage of the higher scale.

(2) The initial substantive pay of a University\sant appointed substantively to a pay scale,
excepting cases of promotion or appointment of geyxalready in the employment of the
University, shall be the minimum of the pay scgmvided that if the person, prior to his
appointment in the University, has been servingwiather University or college, or Board or
Institution his initial pay in the scale to whick s appointed, shall be fixed after taking into



account the substantive pay drawn by him in th&abéishment immediately before his

appointment in the University.

(3) The pay and date of increment in a pay schdetemporary University servant appointed
substantively in the pay scale shall be fixed afing into account the continuous service

rendered by him in the scale.

(4) A person holding no permanent post under thivédsity who is appointed to officiate in

a permanent post under the University on a payesadlall not be allowed to count for
purpose of fixation of initial pay after obtainifrgsh appointment in the University or for the
purpose of increment on pay scale, past non-contimofficiating service in such permanent

post, or non-continuous service in such temporast.p
Increment.

22. (1) An increment shall ordinarily be drawn Ine tUniversity servant as a matter of
course, unless it is withheld by the authority em@@d to appoint him, as a measure of

punishment.

(2) Where an efficiency bar is prescribed in a pegle, the increment next above the bar
shall not be given to a University servant withdlie specific sanction of the authority

empowered to appoint him.

3) The following provisions prescribe the condisoon which service counts for

increment in pay scale.
(@) All duty in a post on a pay scale counts farément in that pay scale;

(b) The following periods count for increment iretpay scale of a post on which the
University servant concerned holds a lien, as waelin the pay scale of the post or posts, if

any, on which he should hold a lien had his liehbeen suspended;-

0] Service in another post, other than a postyaagrless pay whether in a substantive or

officiating capacity;
(ii) Service on deputation or foreign service; and

(iif) Leave other than extra-ordinary leave withpay;



(c) The following periods count for increments imetpay scale of a post in which a
University servant has been appointed to officiake is re-appointed to officiate in the same
post:-

(1) Officiating servant in a post in higher payda

(i)  Service in a temporary post on higher pay

Note.—(1) This clause applies also to a Universdyant who is not actually officiating in
the lower post at the time of his appointment te thgher post but who would have so
officiated had he not been appointed to the higlost.

(2) The period of officiating service in the highgsst which accounts for increment in the
lower is, however, restricted to the period dunmigich the University servant would have
officiated in the lower post but for his appointrhémthe higher post.

(d) The following periods count for increments lne tpay scale of a temporary post to which
a University servant has been substantively appedjnt he returns to the same temporary
post:

(1) Officiating service in another post other tharpost carrying less pay referred to in
these Statutes;

(i) Service in another temporary post other thapoat carrying less pay refaced to in
these Statutes;

(i) Service on deputation on Foreign Serviced an

(vi) Leave other than extra-ordinary leave.

Note- Under the special orders of the Syndicate in eade, extra-ordinary leave, taken on
account of ill-health or for any other cause beytimel University servants control or when
taken for the purpose of study with a view to imping the University servant’s professional
gualifications and knowledge, may be allowed tontdor increments under clauses (3)(b)
and (d) of this Article:

Provided that when a special order of this nataelbeen made by the Syndicate in favour of
a University servant proceeding on extra-ordinagve for the purpose of study, such
University servant shall, on return from leave, durce evidence to the satisfaction of the
Syndicate in the term of a degree, Diploma or oftpealification or in the form of ‘a
certificate from the Head, of the Institution wheéhe course of study has been perused to
show that he has profited from the course of staahgt in default of the production of such
evidence by the University servant the Syndicatg neaoke the special order allowing the

period of extraordinary leave to count for incremen



(4) Officers (other than Vice-Chancellor and Finah@dviser), teachers and other
non-teaching employees of the University will gaeancrement equal to the last increment
in their scale for every three years of continuseivice after reaching the maximum of their

scale, subject to the maximum of two such incresjent
Reduction of Pay

23. (1) The Syndicate, if it orders transfer of @vérsity employee from a higher to a
lower grade or post as a penalty for miscondugheificiency, may allow him to draw any
pay, not exceeding the maximum of the lower gradpast, which it may think proper. His

date of future increment shall remain the same.

(2) If a University servant is put on account osoanduct or inefficiency to a lower
grade or post or to a lower stage in his pay steeyndicate shall state the period for which
it shall be effective and whether, on restoratioshall operate to postpone future increments

and if so, to what extent.
Officiating Pay

24. (1) Subject to any order regulating acting promotfrom grade to grade, a
University servant who is appointed to officiatearpost shall not draw pay higher than his
substantive pay in respect of a permanent posgr dkfan tenure post, unless the officiating
appointment involves the assumption of duties spoasibilities of greater irnpol’ance than
those attaching to the permanent post, other thimmware post on which he holds a lien or

would hold a lien had his lien not been suspended.

Note- For the purpose of this article, the officiatingpaintment shall not be deemed
to involve the assumption of duties or respongibgi of greater importance if the post to
which it is made is on the same scale of pay asfwesaid permanent post or on a scale of

pay identical therewith.

(2) Subject to the provisions of Article 22(3)(chdaclause (1) of this Article a
University servant officiating in a post shall dralae presumptive pay of that post, if the
presumptive pay of the permanent poet on whichdhésha lien or would hold a lien had his
lien not been suspended, should at any time beegréean the presumptive pay of the post in
which he officiates, he will draw the presumptia/f the permanent post.



(3) When a University servant officiates in a paisgé pa/ of which has been fixed at a
rate personal to another University servant, thedi®ate may direct that he shall draw pay at
any rate not exceeding the rate so fixed, or,afrdite so fixed be a pay scale, may grant him
initial pay not exceeding the lowest stage of thay scale, and future increments not

exceeding those of the sanctioned scale;
Pay of Temporary Post.
25.A person appointed to a temporary post will dtlaevpay of that post.

Note.—(1) When a temporary post is created which may haueetfilled by a person
not already in University service, the pay of tlustpshall be fixed with reference to the
minimum that is necessary to secure the servica person capable of discharging
efficiently the duties of the post.

(2) When a temporary post is created which witbhably be filled by a person who is

already a University servant it pay shall be fixgth due regard to.
(@) the character and responsibility of the workégerformed; and

(b) the existing pay of University servants of gsasufficient to warrant their selection

for the post.

26. The pay of a University servant appointed to hadda temporary measure, or to officiate

in two or more independent post at the same tira# Bb regulated as follows:

€)) the highest pay to which he would be entitfedis appointment to one of the posts
stood alone, may be drawn on account of his teontdat post;

(b) for each other post he may draw such extra nemation as may be fixed by the Vice-
Chancellor which should not ordinarily exceed 2€cpat of the presumptive pay of the post
whose duties the University servant is performing;

(c) if a compensatory allowance is payable for onmore of the posts he may draw such
allowance as the Syndicate may fix, provided thahsallowance shall not exceed the total of
the compensatory allowances payable for all the;pot

Note.-(1) “Independent postman posts which are Independeah® another, i.e. posts the
incumbent of one of which is not expected to dodies of any of the others.

(2) Holding charge of another independent post meistharging the full responsibilities of
the post.



Payment in case of Dismissal, Removal or Suspension
27. (1) The pay and allowance of a University servant whdismissed or removed from
service cease from and including the date of sugnidsal or removal.

(2) University servant under suspension shall liglea to the following payments namely:



